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The House then adjourned
for lunch at seventeen minu-
tes past one of the clock.

The House reassembled after lunch
at half-past two of the clock, the
Depury CHAIRMAN in the Chair.

THE APPROPRIATION (NO. 2)
BILL, 1965

THe MINISTER or PLANNING
(Sur1 B. R. Baacar): Madam, I beg to
move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1965-68,
as passed by the Lok Sabha, be
taken into consideration.”

Madam, this Bill provides for the
payment from the Consolidated Fund
of India of the expenditure charged
on that Fund and the Grants voted by
the Lok Sabha. The figures in the
Bill are based on the provisions
shown in the Budget documents.
They also include the sums voted on
account and provided for in the Ap-
priation (Vote on Account) Act, 1965
for meeting the payments to be made
in April and May, 1965, before the
Appropriation Bill for the whole year
is enacted.

The total amount to be withdrawn
from the Consolidated Fund of India
during the year 1965-66 is estimated
at Rs. 11,272 crores, of which Rs. 2,398
crores are for expenditure on Revenue
Account; Rs. 1,211 crores for Capital
Expenditure other than that on Rail-
ways; Rs. 1,064 crores for disburse-
ment of loans and advances and

Rs 6,599 crores for the repayment
of debt.
The expenditure on Revenue

Account includes Rs. 1,456 crores for
Civil Departments; Rs. 791 crores for
Defence Services excluding Capital
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Outlay and Rs. 151 crores for the
Posts and Telegraphs Department. Of
the major items under Civil Expen-
diture, mention may be made of
Rs. 356 crores for payment of interest
and other debt charges; Rs. 204 crores
for Social and Developmental Ser-
vices; Rs. 474 crores for grants-in-aid
to States including their share of
Union Excise Duties and grants-in-
aid to Union Territority Governments;
Rs. 60 crores for transfer of P.L. 480
Grants to the Special Development
Fund; Rs. 98 crores for the Adminis-
trative Services proper and Rs. 55
crores for Public Works,

Of the major items of Capital Ex-
penditure, mention may be made cf
Rs. 157 crores for industrial and eco-
nomic development; Rs. 556 crores for
Schemes of Government ‘Trading
notably purchase of foodgrains; Rs. 131
crores for Defence Capital Outlay and
Rs. 80 crores for the notional trans-
fer of P.L. 480 Loans to the Special
Development Fund. Gross require-
ments for disbursement of loans to
States and Union Territory Govern-
ments would be of the order of Rs. 712
crores. A provision of Rs. 352 crores
has been included for loans to other
parties.

Of the amount provided for the re-
payment of debt, Rs. 170 crores are
on account of market loans maturing
during the year, including Prize
Bonds; Rs. 101 crores for other debt
repayments including Sterling and
Dollar loans and Rs. 6328 crores for
discharge of treasury bills. As the
treasury bills have a currency of 91
days, provision has to be made for
their discharge four times during the
year. By far the major portion of
these Bills relates to ad hoc treasury
Bills issued in favour of the Reserve
Bank from time to time for replenish-
ing the Government balances. The ad
hoc Bills are notionally treated as
having been repaid and simulta-
neously reinvested four times a year
for which necessary provision has to
be made and included in the Appro-
priation Bill.

e SRR . e
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Full supporting details have been
given, as usual in the Budget docu-
ments circulated to Members. The
House has also had an opportunity of
a general discussion on the Budget. ]
du not therefore propose to take th:
time of the House in explaining fu.-
ther the provisions included in the
Bill hut shall try to meet the points
that hon. Members might raise during
the course of the debate.

Madam, with these words I move.
The question was proposed.

Surr DAHYABHAI V. PATEL
(Gujarat): Madam, I am afraid the
speech of the Minister on this occa-
sion is rather disappointing. Neither
has he shown us any proof that the
Government have taken note of the
criticisms of the Budget made in this
House during the Budget discussions
by way of any variations in the pro-
posals that have been made, nor has
he given any indication of what Gov-
ernment have done in view of what
was discussed in this House yesterday.

Madam, the Prime  Minister ap-
pealed to this House and to this
country for unity on a grave oc:asion
like this, and many of us and I par-
ticularly, Madam, spoke with great
restraint, trying to restrain ourselves
as to how we felt on this occasion.
But I do not know whether the
Finance Ministry have taken notice
of this emergency, whether they have
taken notice of thz criticisms that
were made, and whether they have
pruned their wasteful expenditure on
many matters, to which I will come
presently, and prepared a proper out-
lav for defence.

Yesterday, Madam, I drew atten-
tion to the fact that the Government
of Gujarat has been drawing the re-
peated attention of Delhi to the situa-
tion on the Kutch border. Madam,
there are certain grants concerning
Defence in this Appropriation Bill,
and 1 think I am fully in order in re-
ferring to the matter again and in a
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little more getail. If the Government
of Gujarat has been drawing attentinn
to this for the last eight years, to the
repeated incursions in the Kutch
border, what has the Government of
India been doing? For roads for
which provision had been asked for
repeatedly, no grant was made. They
asked for six or seven roads to be
built. It is only recently that sanc-
tion for one road was made.

Madam, the Prime Minister, many
Members of his party and the whole
House paid {ribute to our jawans
who are facing a difficult job. How
many of them realise that today the
jawans there, in that desert area of
Kutch, with the hot sand below and
the burning sun above, are given a
ration of two bottles of water a day?
That is all the water they get. A
bath is not to be thought of. This is
the life of our jawans there are lead-
ing today. Why? Because of the failure
of the Congress Government to take
heed when they were told repeatedly
about it. If Pakistan could Dbuild
roads, what were you doing? It is
the repetition of the same policy, the
same policy of pcople who are not in-
terested in the progress of the coun-
try. Thevy are interested in them-
selves. When we drew attention to
what was happening on the border in
the Himalayas, the Prime Minister
Jaughed it out by saying—the then
Prime Minister, T mean, the late Shri
Jawaharlal Nehru—that not a blade
of grass grew there. Is there going
to be a repetition of this policy? Then
why do you call it a serious situation?
Why do you waste the time cof the
House? Why do you mislead the
country? If not, be honest. As I
said yesterday, it requires a complete-
v new outlork a new character. If
Shri Lal Bahadur wants the confidence
of the people, he will have to change
the outlook and the character of the
Government. No officer in Govern-
ment should say. when he is awaken-
ed and told bv a Secretarv to the
Government of Gujarat: “T am com-
ing to Delhi for serious work and I
want a seat on the plane”, that he
cshould not be disturbed at night. How
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should not be disturbed at night. Has
dare an officer =ay that? When he
came here with great difficulty and

army officers were called to the con-
ference, two army officers went away
immediately, very soon after the con-
ference began as one of them had an
engagement to play tennis and another
officer had an engagement to play
polo. What have you done to our
Army? What have you done to our
country? And the jawans are there
in the burning sun with hardly two
bottles of water and with instructions
that they are not to fire the first shot.
How can people fight if you are not
serious about it? Still you do not
want to fight. You are going to con-
tinue the same policy; the folly that
was committed in Kashmir eighteen
years ago is being repeated again,
when the victorious army that had
nearly driven out the invaders from
Baramula was askeq to retreat for
the doubtful pleasure of allowing
some people to go to the United
Nations. It was the most foolish
policy, it was the most foolish thing,
and I am surprised when the corres-
porident or the reported of the All
India Radio Said: “Mr. Patel said
something as to Lhow it would be if
we had not done this”. Madam, even
the character of the All India Radio
has been changed and we have got
fellow-travellers who do not think in
terms of raisiny the morale of the
country. If you call it an emergency,
it you call it an invasion, you are
misleading the country. Are you try-
ing to use this occasion to rouse anti-
American, anti-Western feelings or
are you trying to rouse the people to
stand united and to offer resistance?
That is necessary if you want to keep
vour territory. We committed one
folly. Let us not repeat it. We are
paying through the nose for it. When
the thief came into the house, instead
of driving him out, we said, we will
go to the police station and call the

police and we are paying for it for the
last eighteen years. We are paying
for it with our blood. Do you want

this folly to continue?
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Madam,: I do not see anything in
this App=opriatior Bill to convince
the people that the Government is
serious about it. I appeal to Shastriji
to show that he is serious about it. I
do not see that it is so. If the officers
of the Army can keep up their en-
gagements of a polo match and a
tennis match when a representative
of the Government of Gujarat is sent
here specially to discuss a serious
situation does it show seriousness on
behalt of the Government?

We asked for an assurance that the
Army would be given a free hand to
take military decisions, that they
would not be fetteregq down by the
edict that they shal] not fire the first
short, We have no cnswer from the
Prime Minister about it because when
occasion it is necessary to ask the
Prime Miiister a.oat it because when
the Winance B.il 1s discussed, parti-
cularly when the Appropriation Bill
is discussed, it is the practice in this
House to discuss general matters, and
this is the uppermost thing in the
minds of the people today, in the mind
of Parliament today,

Madam it is with regret that I lis-
tened to the Calling Attention Motion
this morning. Where have we gone?
Where is all our effort to bring about
unity? Integration it is called. I have
asked several questions in this Hounse,
if you will recollect, Madam, akout
the affairs of the Aligarh University.
Something is seriously wrong with
the State of Denmark. We have re-
peatedlv said in this House and in the
other House, but no notice was taken
because there was a great favourite
presiding over the University. It is
because no notice was taken all these
years that a serious situation has
arisen. The previous Vice-Chancel-
lor, instead of sitting at his job and
looking after his job, was on the
board of directors of many compa-
nies in Delhi and elsewhere, attending
to so many other affairs excepting the
serious job of putting the University
in the right shape, and this is the
result. We had also drawn attention
to the beating up of a professor right
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in front of the Vice-Chancellor's
house. That Vice-Chancellor sits as
an hon. Member of this House. No
clear answer was givep to that. And
why did it happen? Madam, it is
because the Government has Dbeen
shutting its eyes to the facts of the
situation that this has happened. I
am glad that at least there is
one man who means business. Un-
fortunately, he is old and he is not
well. Mr. Chagla’s statement was re-
assuring. We know that he means
business. He pleaded our case very
well at the United Nations; he made
a success of it, and I am sure, if there
is not much of interference from the
Centre or from the Cabinet, he will
clean it up. But how many other
people have we got like him?

I want to know if Mr. Chavan has
not allowed his prejudice to come in
the way. Is it not his prejudice, when
he was in Bombay, not to allow things
to happen in Gujarat, not to allow
the progress of Kutch to take place,
that has prevented him from taking
an early decision allowing these
border roads to be constructed for
the protection of this border? I am
not convinced that it is not so. I
did not mention this yesterday because
of the Prime Minister’s appeal and
because I spoke with a certain feel-
ing of restraint. (Interruptions.)
But today we are discussing roads
also; there are grants for the Minis-
tries also.

AN HoN. MEMBER: But in the
same situation.

Sgrr DAHYABHAI V. PATEL:
Yes, in the same situation. It i3 very
evident from my friends who are
sitting there. Why don’t you ask your
friends? Some minutes before, when
the quorum wag not there, it is to
Haveli Ram that some of them had

gone,

Surt M. M. DHARIA (Maharash-
tra): Madam, on a point of informa-
tion. The Kutch borders were then
under the jurisdiction of the Home
Ministry and not under the jurisdic-
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{ion of the Defence Ministry, and if
it was the Home Ministry that was res-
ponsible, how is it that Mr, Chavan,
the Defence Minister, comes into the
picture, and how does his prejudice
come in?

Sart DAHYABHAI V. PATEL:
Mr. Chavan, as Defence Minister,
should have taken ap overall view of
the situation and jf the Home Minis-
try was not functioning properly, as
Defence Minister, it was his duty to
intervene and evep draw the Prime
Minister’s attention to the necessity
of defence. If he did not do it, he
failed. What is the use of going
about on tours ang getling pictures
and taking salamies when you do not
defend your border? What is your
function as Defence Minister? And
if any Ministry is coming in your
way, if the Defence Minister . . .

(Interruptions)

SHrr M, M. DHARIA: Madam, to
make a personal allegation is not fair.
Why does Mr, Patel say this? Mr.
Chavan was there Yyeslerday. He
should have made it at his face. And
why is it

Surt DAHYABHAI V. PATEL:
He wil] have his opportunity when he
speaks. Why 1is he so impatient?
Are we having advocates for the dif-
ferent Ministers al] around? Madam,
I simply asked a question whether
Mr. Chavan has allowed this prejudice
to come in the way

Surr M. M, DHARIA: I am on a
point of order. The point is that
when a particular Member make an
allegation against a Minister tnat pe-
cause of provincialism or some dif-
ference of opinion between two States
he is prejudiced in regard to defend-
ing the country, I think it is hitting
below the belt. This is not fair.

Tue DEPUTY CHAIRMAN: This
is the Appropriation Bill,
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Surt M. M. DHARIA: That state-
ment should not have been made.

Tee DEPUTY CHAIRMAN: This
is an Appropriation Bill. Mr. Patel
is speaking on the appropriations, and
the the Minister should be present
here also.

Sert M. M, DHARIA: All Minis-
fers?
Surt DAHYABHAI V. PATEL:

When Ministers do not come, how
can it be hitting below the belt?

Tue DEPUTY CHAIRMAN: When
the Appropriation Bill is discussed,
they should be here, if possible,

Surt DAHYABHAI V. PATEL:
I was only asking a question whether
this prejudice was still continuing. I
hope it is not, and I hope that a
clear answer would be given, an ans-
wer that is convincing, as to why
roads have not been built for so many
years. I only ask a question whether
this prejudice is coming in the way
and why the Defence Minister who
has beep in charge of defence for so
many years, a very able Defence
Minister, has not thought it fit to think
about it whepn he knows that incur-
sions on this border, the nibbling of
territory, have been going on for so
many years. The tactics of Pakis-
tan are known to people. Why don’t
they wake up? 1 am only asking the
question and why should these people
become so sensitive that I should
not even ask a question? If this is
the attitude, then Parliament may
be wound up and these friends may
be given every opportunity to do what
they like. (Interruptions) They
have made a sufficient mess of every-
thing. But we know all this and
more also,

Madam, 1 do not know how the
police or the Home Ministry is work-
ing. We are told that there was an
Inspector-General of Police in Assam
when this widespread infiltration into
our territory took place. He was
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transferred. And in this critical
situation on the Gujarat border since
tney could nov find any one else to
take charge he has been brought in,
a person under whose regime there
was so much widespread infiltration
nto Assam. He may be a good man
blameg wrongly. But ig this the right
policy that a Government should
follow? Is this Government going to
enthuse confidence 1n the people that
they are dealing with the matter ser-
iously? Madam, whep questions were
asked on this matter in the Gujarat
Asszembly, Members of the Assembly
were tolg that no other I.G. was will-
ing to go there. Are they Govern-
ment servants or are they dictators to
choose where they will go and where
they will not go and when they will
go. This shows a certain slackness
on the part of the Government, a
lack of sense of proportion, a lack of
imagination.

Tueeg DEPUTY MINISTER IN THE
MINISTRY or HOME AFFAIRS (Surr
L. N. Mrisura): Madam, I want to
suggest one thing if the hon. Mem-
ber listens to me. There is nothing
against this 1.G. While he was trans-
ferreq from Assam the Chief Minis-
ter, Assam, gave him a very good chit
as an impartial officer, non-communal
and having a brilliant record. And
when his name was sent to Gujarat
it approved of the name. He has
been working there for five months.
There has been no adverte report
against him and the Chief Minister
ang the Home Secretary have onl.y
good words about this officer. He is
one of our best officers,

Surt DAHYABHAI V. PATEL:
1 was not asking for your certificate
for this officer. I was asking whether
other people refused to go to Kutch
and whether you were not able to
assert yourself,

Surr L. N. MISHRA: No.

Serr DAHYABHAI V. PATEL:
Why are these questions asked? Be-
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cause a great laxity on the part of the
Government has peen noticed in many
many matters. I would like to know
how the Razakar leader, Laik Al
escaped. Who was then the police
officer in charge there? What is that
police officer doing today? He is a
rich business man in U.P. He ha:
very frequent access to the household
of our Prime Minister. These are
instances which I am mentioning for
the benefit of the hon. Members.
Each one of them has its own tale to
tell.

Madam, next I will just say a few
words on the Home Ministry.

The Home Minister is a well-known
person. He has made himselt famous
by his doctrine of Sadachar,

AN HoN. MEMBER: He has given
up the Bharat Sevak Samaj.

Surt DAHYABHAI V., PATEL:
I do not know whether he has given
it up or not. But I qo not know how
far the doctrine of Sadachar has been
translateq into practice,

* Pror. M. B. LALL (Uttar Pradesh)

1 hope he has not given up the doc-
trine of Sadachar,

Surr DAHYABHA] V., PATEL: We
haye known of repeateq instanceg of
crime, drawn attention to the fact how
by authorities right from the Home
Minister himself to the police officer
doyvnwards, efforts are being made to
shield and conceal evidence to pre-
vent the guilty persons from being
brought to book. In any other coun-
try, in any other Government the
Home Minister would have had t'o re-
sign long ago. When open charges
are printeg ang circulated about him,
either he answers them or he quits.
It is only in this Government, in this
Congress Government, that such a
state of affairs can continue.

As soon as this House assembled,
the report of the Public Accounts

[ RAJYA SABHA ]

(No. 2) Bill, 1965 418

Committee was placed on the Table
of the House. T would draw the
attention of the hon. Members to:
what is stated in Appendix 51. It
gives a copy of a letter from the Sec-
retary to Shri Gulzarilal Nanda about
giving contracts to the Bharat Sevak
Samaj and what the Government
should do, how they should be exemp-
teq from income-tax., Thig is one of
the so many other examples of the
growing sadachar that prevailg in these-
Ministries,

Surt A. D. MANI (Madhya Pra-
desh): Which Ministry?
SErt DAHYABHA]I V. PATEL:

The Ministry over which Mr, Gulzari.
lal Nanda presides, He has been go-
ing about from one place to another

but Sadachar seemg to be always
with him wherever he goes. There-
fore. 1 am not able to place the

Ministry.

Sur1 S. S. MARISWAMY (Madras);
You mean he is a rolling stone,

Surt DAHYABHA] V. PATEL:
In this condition, the finances of the
country also are not in a very good
shape. Whyp When we atk ques-
tions, some of them are not properly
answered. Some of them elicit only
trivial answers. The country has
never heen told that financially we
are going down every day. Ogr debt
is growing so much. The value of
our Rupee today is the lowest that
it ever was. Why is it so? Because
the financia] policies of our Govern-
ment Lave not beep wise. We are
spending more than we coulg afford
to. Large blocks of Government
money are being given to land mort-
gage banks and other securities which
are doubtful and it is doubtful whe-
ther the Government will be able
to realise them,

Surr P. K. KUMARAN
Pradesh): It is to
Congress organisation

(Andhra
strengthen the
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SHr1  DAHYABHAI V. PATEL:
You are quite right. I am inclined to
agree with you. The State Bank has
guaranteed deferred

payments on
several payments against guarantee
of other companies. How many of

these companies are sound and how
riany of them have the resources to
pay? What is the condition of the
State Bank of India? How many loans
has the State Bank of India guarante-

ed? And is this sort of guarantee
being allowed by other banks? Has
any enquiry been made? I would

suggest that it is high time that en-
quiries are made into the borrowing
and lending policy of the Government,
tha Reserve Bank and the State Bank.
Just on the guarantee of the State
Banks large loans have been given to
many institutions which may not be
exactly Bharat Sevak Samaj but a
similar copy of it where no money is
earned and what is earned is very
doubtful. It is going to poost the for-
tunes of the party in power.

Surr B. R. BHAGAT: Does the hon.
Member mean to say that the State
Bank guarantee such loans?

Surt DAHYABHAI V. PATEL: Be-
cause the State Bank gives loans to
some State Governments which in turn
give to these people or the State Gov-
ernments give loans and they guaran-
tee them and they get it through the
State Bank of India . ..

Surt B. R. BHAGAT: How are the
two related?

Surt DAHYABHAI V. PATEL: The
two are related in the sense that you
are taking the country—between you,
the State Governments and the banks
over which you preside, over which
the Government exercises so much
control—to runination and bankruptcy.
You are taking the whole country to
bankruptey. Loans should be given
only when there is solvency. When
loans are given without solvency all
this happens. When loans are given
to boost fortunes, to boost fallen
parties to boost parties that are doubt-
ful . ..
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Surr B. R. BHAGAT: To enable me
to answer the hon. Member, I wanied
to understand him; gtherwise the hon.
Member may fiing a charge on me. I
am only asking him this. The hon.
Member ig saying that since the State
Governments are disbursing  the
money, the State Bank is guilty . . .

Surr DAHYABHAI V. PATEL: Is it
not the duty of the State Bank to en-

quire from the States as to why they
want the loan?

SRt B. R. BHAGAT: I request the
hon. Member to give me a  specific
instance instead of making a general
allegation against the State Bank. Let
him state an instance in which the
State Bank in any particular case has
not done its duty.

Surt DAHYABHAI V. PATEL: 1
think the hon. Minister knows that
when I talk on these subjects I am on
sure ground and the hon, Minister
never answers as desired.

Surr B. R. BHAGAT: Let the hon
Member come forward with an illug-
tration and not make a general alle-
gation against the State Bank.

Surt DAHYABHAI V. PATEL: 1
will give you point by point instances
just as I gave you in the case of life
insurance. I told you in this House
that the Life Insurance Corporation
policy-holders are losing because of
Government management. (Interrup-
tion by Shri B. R. Bhagat). 1 never
talk nonsense. I will give you a letter-
on this subject equally true . . . .

Surr L. N, MISHRA: Most of

the-
letterg of the hon. Member are not
based on facts. We have received

some letters about the Fiat Car. They
are not based on facts.

Tue DEPUTY CHAIRMAN: Iet
him continue.

3 rm.

Surr DAHYABHAI V., PATEL: 1had
not{ referred to the Fiat car but if the
hon, Minister wants it, T will give it.
| T have sent a letter to the Minister—
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Mr. Nanda—point by point. No ans-
wer to that. He has allowed evidence
to be destroyed, instead of bringing
it out. I charge you, again I repeat
the charge in this House that this
case the Government of India, parti-
cularly the Home Minister, Shri
Nanda, has filed, the police has filed
and the police has filed because Mr.
Nanda did not want an enquiry.

4

Surr L. N. MISHRA: That is not
correct,

Surt DAHYABHAI V. PATEL: If
he wanted to enquire, I have given you
personally everything. Now you
will give the answer. Why have you
filed the case saying there is no
evidence? There ig evidence, you
have not enquired about it.

Tee DEPUTY CHAIRMAN: Mr.
Patel, you write another letter.

Surt DAHYABHAI V. PATEL: I
have written, I am waiting for an
answer.

Surt L. N. MISHRA: We have ans-
wered in Lok Sabha.

Sury DAHYABHAI V. PATEL:
This gentleman is not up-to-date. My
letter has gone only about a week
ago. This Ministry does not move in
weeks, as you saw in the case of
Gujarat., The Gujarat Government
had been writing from January and
the Delhi Government did not move.
So this gentleman’s information  is
old. My last letter to Mr. Nanda and
my questions point by point have not
been answered, Only I have a print-
ed acknowledgement by his Private
Secretary to say that the Home
Minister has received the letter. That
is all. I would like an answer point
by point and you can go and get it
out if you are serious. It was not my
intention to bring this up. It is only
this gentleman who provoked me to
do it. The Deputy Minister pro-
voked me to do it. I did not want
%o bring it.
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Surt P. K. KUMARAN: What was
that matter?

Surt DAHYABHA! V., PATEL: He
knows it. When things are incon-
venient, they shield.

Surr P. K. KUMARAN: We
also know it.

must

Surt DAHYABHAI V. PATEL: 1
am trying to save time. I can give
to those Members who want a print-
ed copy of the leaflet. What happens
to Fiat cars, what happens to Scooters
and what happens to aircraft carriers
also, you know in this House. When
this Government particularly in the
Finance Ministry, finds it inconvenient,
they do not answer questions. For
over two years they went on postpon-
ing my question on the Bank of China
and where the money of the Bank
of China was going, whether the
Government had held an enquiry and
where it was going, etc. and ultimate-
ly they said that it was not in public
interest to discuss it.

SuHrt LOKANATH MISRA (Orissa):
Because some Congressmen were in-
volved.

Surt DAHYABHAI V. PATEL: We
know that large sums were doled
out to the Communist Party but be-
cause the Congress also had a finger
in the ointment, they wanted to
shield it. It is an open secret now.
It will be better if you place the re-
port on the Table. Otherwise, some-
body like my very enterprising friend
who sits behind me, may get hold of
a copy and put it on the Table and
it will be very wvery inconvenient for
you as in the case of the CB.I re-
port.

Surr S. S. MARISWAMY: Who got
the major share, the Congress or the
Communists?

Smrr DAHYABHAI V. PATEL:

Communists of course.
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Surr P. K, KUMARAN:
gress . ..

Appropation

The Con-

Sert DAHYABHAI V. PATEL:
Then you bring the report on the
Table. Both of you got the money.

Surr P. K. KUMARAN: That is

why they did not bring out the re-
port.

SHrr DAHYABHAI V. PATEL:
Coming fo the investigation by the
CB.I, it is a very sorry spectacle
that the Government could not ac-
cept the findings of the Cabinet Sub-
Committee on the C.BI. They dilly-
dallied over it and in any other coun-
try the Ministry would have fallen
too, not the State Ministry but the
Ministry here. When we raised the
question of the Punjab Ministry on
the last day, the late Prime Minister
Nehru defended it but the allegations
have been proved to be true. Similar-
ly, the allegations that are being
made one by one about the Congress
Ministries can be proved in the case
of practically every Ministry., Be
honest, come forward and face

an
enquiry, if you want to. Otherwise
you will have to enquire when the

verdict of the people comes and it
cannot be postponed very long. All
this talk o emergency, all this talk
of aggression, all this talk of firing
and what Pakistan is doing, is just
to cover up these  failings of the
Congress Government. This Govern-
ment, if it was serious about it, would
have taken note of this matter, the
aggression of Pakistan, and dealt with
it seriously. They were not. They
only want to use it to cover up their
failings and they want to continue to
carry on the country in this condi-
don. The country is sick, the Gov-
ernment is sick, the financial condi-
tion of this country is also sick. If
it is to be put right, all these need
to be remedied and the sooner the bet-
ter. Thank you.

Smrr J. C. CHATTERJI (Uttar Pra-
desh): Madam, I would state only a
few points as regards our current
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General Budget. The taxation policy
determines a country’s economy.
Therefore every country gives great
importance 1o 1ts budget. Hitherto,
people earned money through indi-
vidual efforts and the Government
took a big portion of it as tax, But
this system is undergoing a change.
The latest policy is to allow the
earners to keep their main earnings
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with them. In that case, they spend
more and also invest more. More
goods are produced to meet  their
increased demands, industries thus

grow and also the opportunities of
more and more employment. In this
way, despite the reduction of the
rates of taxation, more money gets
in circulation and thereby Govern-
ment tax earning also increases. This
is the latest trend in some developing
countries, particularly Japan and
West Germany, the two countries,
which suffered greatest war devasta-
tions and yet are now developing eco-
nomically in such a way that the
world at large is looking at them with
great admiration. The rate of taxa-
tion should be more reduced both of
companies and individuals. That is
being done in many economically
developed and advanced countiries.
Reduction of tax rate in our budget
is in that right direction but the re-
duction is not so much as it should
be. The budgets in developed coun-
tries keep a strong eye on keeping
the prices within limits. Some infla-
tion must be there in a developing
economy, but in no way should it go
heyond a certain limit. Prices will
rise but they will not suddenly change
or go down. This Dposition brings
stabilisation in trade and industry but
the industrialist and the trader must
not have the chance for exploitation.
The administration will have to see to
it. The main causes of the rise in
prices are the heavy excise duties,
which are rising enormously from
year to year, and the inflation caused
by circulation of excessive currency
notes. TUnless these two thinge are
reduced, the rise in prices cannot be
kept under limitations. The invest-
ment in industry is mainly from the

1
‘
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middle-income people, but our taxa-
tion policy does not encouiage this.
Our Government could earn much
more by encouraging investment in
industry than what they earn by a
tax on profits. Savings and invest-
ments are the two means of deve-
lopment, to which we are not giving
due importance, and for this reason
our economy is not having natural
growth. High prices mean reduction
in the value of money, and this works
as a hindrance, to the middle-income
people’s interest in investment. » Our
economic growth is suffering much
due to this and this may even bring
about an economic crisis. We are
perhaps the highest-taxed country in
the world, and hence is the necessity
for a change in our economic policy.

These are the few points 1 wanted
to put as regards our current Budget,
Now I would like to speak a word
about another thing, and that is about
the book that is being prepared by
the Government of India—‘History
of the Freedom Movement in India”.
After Volume I of that History was
published more than two years ago,
the then  Minister in-charge, Mr.
Humayun Kabir, declared on the floor
of this House that the work would be
completed in three volumes and that
one volume would come out every
year. The work, therefore, should
have been completed by now. But
even Volume II is not yet out. A big
sum of money is being spent over
this and yet the volumes of materials
connected with history writing are
not available to the research scholars.
They would get them perhaps after
this work is completed. So the delay
is causing hindrance to research work
as well. In this connection T would
like to mention that Dr. R. C Mazum-
dar, who was given the charge of
writing this History and was later on
removed, has already published a
history of the freedom movement in
India in three big volumes without
anv help from the National Archives.
I came to know recently in Calcutta
that Dr. Mazumdar is working on
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the second edition of his book as the
tirst edition has almost been sold out.
This is the picture when the work is
done in an individual capacity. But
a big staff is engaged in writing the
“History of the Freedom Movement
in India” I referred to earlier. They
are taking much time and spending
so much money, but the things are
not coming out—a very strange thing.
It is a great loss to our State ex-
chequer as well. So I would like
that the second volume of the work
should come out very soon, and the
third volume also should not take
more than another year oy so.

This is what I had to say. Thank
you.

ot g AREw AWT (39T
gAW) . SHEWM HEEAT, 4g A
A qgATA F fF gATC T FT AT
FHR WA FT ILTF GUITATET THTST
F1 wqifaa #IF FT &) TH@ AT, T
¥ g duadi AWsET omew gE
2, goET sqm fRar S @ g 1 AW-
oifgs fasm FSAEN F g @AY
7 fawmm o) sufy w1 v &1 w@r
2 1 ag 99 g g N 99 IF FER
g arfagl &1 SEgw @Y FAT
72t a1 &, 9T TF IF ARIL AT @A,
Fagy, gaw, o, fafear mfs v
gfagrd g6 gF1x T@) foadr § 99
foF wedi 7 fao §, a9 9% ™ 9w
F QU FW F AHT FEATA0 ZH0 1

ag &9 A9 £ fF gk wiema
1 wfaww 9, FOT 80 T FAY,
JWHT 7 AT &1 WS W A §,
fo7 gl v ST 200 AT FAET
& & 97 F vl wEsy e A7 qgE-
aft &, 9 =W F Ay 3 gfaym
T FI FT A AT AE @I T
wT & 1 gfaad wedl § S § »
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T FAIS FIOT FHFT QAT AT FFAT
2 & et ® wrev wfaq, ol s
ot famatamrera ar 715 Afssa wrfas,
F% genfqatva sifas, ar #1% gy
"aey wfersr e &t 78 & 1 gy
qF g1 My Q7 gy @Wr g fF oy w Ay
T g7 I3 FIW & IBA &, A
T 93 FT9 TEY G AT | AT g TGN
¥ 5 gare TIaRT @ War § oar
L EY §F I a9 I9 51 fedy &
I, JT 37 F AFQ FRS, GY T §
AT AEA a1 aaw § R 3 R
BT oy F=gi w Jgr foer fqew
7, Tl gt 7 oot e ghraeai
%1 gt 91 §F | AT T oA 39
oy fqorr w1 ¥ I 9rfgy fe oo
Iafa & @gw ga 3 wEd A ST @
I FT R AT A AT N A 9T A
atfs s arwa # 941 § & W v
HIEHT TFT FT I AT g—F7 oY
FIA T AT AT F A F W FF
I w2 amr ¢ & g e W
et # f oAt gfaaw few @5 fF
F azf @ ah—aeg § Tgar g fe
TqET 3ot 31 I fF WER arar 3yt
FT ITF g1, A fF @ maw wg Fv
B el

7z guaAaT fF Igral § o &A@
1 F1hr gwfa G el q g F
ot safa & seY, 38 g e
g1 W\ F aw, A fem oard g
3 WO B TEA, WS UM g% IFN
3 WA €, S9 %Y W WG & FW
T WET 2 | &dt F &9 H A1, 909
#EM faame o ) ot & 98 @A
g1 97 &t gv & foy %1€ Qar w9
2w gy o § 99 A wwe §
W fomd 3 av 9% |

Tinl & Y fads &9 ¥ eiw
gt F fay af e swwgr g v A
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I afemr s v § s A W
ofgain sgd slr gy F=A1 ¥ ¥ | T
50 Iutr afmar qaAr § 7 wix ¥
AL 4 7 5 IT q & FAST L0
St TR ® gRiead fEISTT 50
AT 1956 T AT A1, 9W 4 159
GUATE § w0

“In order that industrialisation
may benefit the economy of the
country as a whole, it is important
that disparities in levels of deve-
lopment between different regions
should be progressively reduced.
The location of industries in dilfe-
rent parts of the country is very
otten determined by factors such
as availability of necessary raw
materials or other natural resour-
ces. It is one  of the aims of
national planning to ensure that
these facilities power, water
supply, transport facilities) are
steadily made available to areas
which are at present lagging be-
hind industrially or where there
is a greater need for providing
opportunities for employment.”

Yo frA ag & fF S wfed A
e & S8 & Fa¢ 9ol aF wiaw
w1 fady &7 & sgrr Y v | AT
g § g A em ar foe
¥ g a7 9C WK fzar & fw oY -
fezaa afeet foiieqes & S9& o1-
1 g% aoiwr qar frws g w_w Ay
vafq &7 A s 3 afgd faw @
FgT TREI Tofyg @ 9% | 99 g
g% IAW F @Y §, A A 48 I
oM @ samEa &=
T2 WEQ AT IrEs, FAHAT, HEWIT-
a7 W GAT ST 9 7% g § KA g
¥\ g T ¥ sAw A Y § el
Fae #y fad &, Yo fad E o @
TR & gAY wr@ § | e faad
ft F1TEE @9 @ & 3 wEd ¥ &Y g0
S W@ E | G X aedr o ¥ ag
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[t sz AarTrar w4
1T AT § 7 /T 29 oF &) g av
TEEAT F Fede T A7 &d, Al qG
& FI GAWTE 1T gET |

gAIR AW & W1 a€ a3 WRT §
I T WAL AT Y SATST FEdT qwr

ST WY 8, FEr 9 HEE A FH g,
IHE FT FHT g AT GH FE qF A
FE 3T TRY W IAWT @I qFA § 7
wafay & axw & fraae a3t =
g & wie o ™ & S A
§ 9 WA A AR T AW ACRA
starfes mifeet fRateqym & wgr mw
® | WR TET 9T IH dg F A
7Y &, a1 gvHIT W gfaar Jar s
arfed o g gn & # S fnansTw
F FTH F [T FLFA & | G@ER
¥ g9, 19607 Commuttee on dispersal
of Industries wATE a9 UEEEES
1961 ¥ wwr fa@d o4,
g 99 fdE &1 9w R guoarw
4 3T g1 Y T GFT 39 FT fawr-
faat ov | FEARY @ FY 1 g9
THIH A TF FA Industrial Pers-
pective Planning s T AT IR
gor feaid 1962 o 2 &1 o AfFw
IF FIT AT GETT A 330 aF F18
FHAE TN A | S8F F] AT
1962 ¥ WaAAHE § WA FTFSEdG
i fd FHET FATE AR IaT H yIAT
st R 7 3ga = fawfa 4,
T 9T gy ¥ G FT A
¥ F5 45y fFar war 1 e s=fea
gfrdr feliegem #F 8 s=1 &y
g fyas s T oTaar wafem
Fadr &, %I St dg g v 3 29
vz & STw gEE ¥ & waaw w
F1 grefegagioy fear st a3
9Tg TEFR F AR ¥ 3@ A fady
en A fagr smar & 1 @rfa wfaga
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F1 Ty 7 AT R WY Y, & T4
T & ¥ oFar &1 g me & umad
ATRY 97 &A1 AT 3

“The general approach has to
be to avoid further concentration
of industrial activity in areas
where considerable development
has aiready taken place or has
been planned.”

qg 91T ATET qEe F fau &7 7Y
Fer g afex afeew JRT v I Te-
A9 ¥ & W gl ¥ awAr Sty o
TEH HTT g Q1 TIT § .

“In the licensing of industrial
projects in the private sector also,
the claims of under-developed
regions are kept in view and loca-

tions in such areas are suggested
to prospective industrialists.”

T qq F QAW Jg § MT AT
FgT FT AAAG 4g ¢ [ g A 3@
o s A Tl arfe sEen &
fawm 2wy ¥ 2 | wiasy & e
#t faeqr Y qeqe & w2 § Afeww
FHA g, Snfaaf s 3, &5 o AT
AT &I, I LW\ FX WIT & o AT
gy | G F A AT AT & AT
wfimae AT § @Y & AfFT SETE
w1 S9 # T2 faeer § 1 | F S
fram 2, 97 ¥ daw A wTesnd
F &7 X W wTT agd famr SR
JOHT FAETH WRT AT w7 OWATE
& foq &Y @ fFmr s =few 3@
qHT IR T VT TO@T g I 918
& fou g9 «¥ fear wmar & s@ =
a3 g8 suefoee g, fom #Y a1 a=v
TEEN § A SR & 09 T3 6
TIRT AT ITGT ¢ | AFFT 7 TF HiAi-
gt Ffrer dsar ¢ St T T anar
F AR STH FT W g | afwT @
g e a3 © o g, &
#FT A JIA BT ATAEAT &, ST F
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qE L €T T RIAT T4 TR 3
T & T g T &1 TG Tgq7 &
AL AT § J40 FAT TIFT  gg
qedl 4§ 1 <Hiag A QW ¥
T {9937 g (¥ 9@ 7 A wufear
faearg & sk faq #1 fod s
AT g A {qad 929 ARIR west
¥ gz fawmfar 1 1% § 5 |t #0
gsfeggaeana fraremrfed, sa
F X GGER AT 9 a1 A1y
T 99 Fatfag & =fgy

Suri A. D. MANI: Madam Deputy
Chairman, { want to refer to Vote
No. 25 relating to the Ministry of
Finance, and Vote No. 89, relating to
the Ministry of Transport.

Madam, 1 had read with great in-
terest the debate on the Demands, in
the other House, and I have also
listened 1o the speeches made on the
Budget from the Government said
during the current session. I am yet
to find any concrete  suggestion
emanating from the Finance Minister
regarding the steps that Government
propose to take to control the price-
line. At present, on account of
heavy civil expenditure the Indian
economy is getting out of gear. The
Civil expenditure of the Central Gov-

ernment stands around Rs. 1,500
crores, Last year the Finance
Minister promised a cut of about

Rs. 70 to Rs. 80 crores in civil expen-
diture. I do not know in what direc-
tion the Government’s expenditure
has been cut down. There has been
proliferation of staff in almost every
Ministry. I would like to remind the
Government here that in 1930, when
the Government was faced with an
economic crisis caused by the crash
in Wall Street, the then Government
of India set up a Retrenchment Com-
mittee of Government. I believe that
there is considerable scope for oco-
nomy in civil expenditure and I hope
that the Finance Minister, when he
replies to the debate, will outline the
steps that he provoses to take to cur-
tail civil expenditure in all Ministries.

Madam, the TFinance  Minister
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announced an jncrease in the D.A. i.e.,
dearness allowance, which wiil

cost Rs. 22 crores to the Central Gov-
ernment, I realise that prices are
rising and that the increase in the
dearness allowance is called for. But
this will only add to the inflationary
factors which are already at work
in the present circumstances. But
such increased dearness allowance
which is necessary in the present cir-
cumstances, will have to be followed
by increase in the D.A. of the mem-
bers of the staff of the State Govern-
ments also. It will be seen, there-
fore, that while the Finance Minister
is trying to raise more revenues for
the prosecution of the Fourth Plan,
he, by his inattention to the aspect
of price control, is allowing infla-
tionary factors to distort the picture
of our economic development.
Madam, I would like +to refer
briefly to the working of the public
sector undertakings which also fall
within the purview of the Ministry
of Finance. There is a parliamentary
committee which reviews the perfor-
mance of the various public sector
undertakings. In the other House,
there was a debate the other day on
the working of the steel plants which
are in the public sector. The steel
plants in the public sector and in
which recently Rs. 885 crores have
been invested, are not yet able to
produce Rs. 150 crores worth of goods
annually. In a developing economy
like ours, steel will have to be pro-
duced in increasing quantities and at
favourable prices. But our public
sector steel plants from which we
expected much by way of financial re-
turn on the money invested in them,
have not been able to give the return
that we expected. The cost of steel

production in India is the highest
among the countries of the world,
being about Rs. 1700/- per tonne

as against Rs. 680- per tonne in
Japan, where even the raw material
has to be imported. I note that the
Minister of Steel has announced in
the other House that he is going to
set up a committee to go into the
cost and price structure of steel pro-
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duction in India. While this is a step
that I welcome, 1 suggest to the
Ministry of Finance whether the time
has not come for us to consider the
.question of a complete overhaul of
.the managerial set-up of these public
sector undertakings. These public
sector undertakings reflect a sub-
stantial portion of the capital of the
.public of India and I do not like these
public sector undertakings to be run
as Government departments are —un.
At present. the practice is to send
mepn from the Railways or from other
Departments to manage these public
sector undertakings. I would like to
-enmmend to the Minister of Finance
the example of France where the per-
son who holds a political position is
made the managing director of a com-
pany so that he knows that his politi-
cal fortunes depend on the successful
working of that company. I would
like to just mention to the Finance
Minister that he should consider the
point whether we should not think
in termg of putting wpoliticians and
men in public life, in charge of these
urdertakings so that their account-
ahility to Parliament is far more
effective than that of civil servants.

Mad=m, I would like to go on to
the Ministry of Finance again, vote
number twenty-five, in respect of
the ten per cent. customs regulatory
duty which has been imposed on
many articles. 1 would like to refer
in particular to the problems of the
newspaper industry with which 7
happen to be familiar. T am also the
Vice-Chairman of the Govetnment
committece to help small newspapers,
which hag been going round the coun-
try to take evidence. From the evi-
dence that we have taken so far we
are satisfieq that the small news-
papers in India will not be able to
afford the ten per cent. customs re-
gulatory duty on newsprint. It may
be recalled here, Madam, that the
customs regulatory duty has been
imposed on many articles on the
ground that such a dutvy will discour-
age consumption of the goods which
‘are to be imported. As far as news-
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print is  concerned, the import of
newsprint is essential for the func-
tioning of the Indian newspaper in-
dustry because newspapers depend
on importeq newsprint to meet and
level up their costs of production.
The imported newsprint costs much
less than the indigenously produced
newsprint. I might mention here that
the newspaper industry is the only
industry where the costs of produc-
tion have no relation whatever to the
sale price of the product. Whatever
may be the increase in the cost of
production, a newspaper has to sell
at certain fixed prices, may be ien
or twelve paise per copy, We can-
not charge our cost of production to
our sale price. The Indian news-
paper industry has  been asking,
therefore, for a relief from the ten
per cenf, ad valorem customs duty.
Now, thre Finance Minister is so clever
that this duty has been imposed in
a very innocuous form. He says that
thig duty is calleq for to avcid more
imports on foreign account. Tn this
connection, T might mention that the
newspaper industry is paying Rs. 10/
50 per quintal and the customs regu-
latory duty will amount to one hun-
dred and fifty percent. of the duty
that it pays now because the customs
regulatory duty will be ad wvalorem
while the Rs. 10/50 is a specific duty.
I am afraid that the pewspapers in
India will not be in a position o bear
the customs regulatory duty, 1 have
before me certain figures which
have been worked cut about the bur-
den which newspapers will have to
bear on account of the customs duly.
“The Samaj” of Cuttack  which is
owned by the Servants of the People
Society with which Prime Minister
Shastri is connected will have to pay
an additional impost of thirty thou-
sand rupees annually on newsprint.
“The National Herald” of ILucknow
will have to pay thirtvfour thousand
rupees more on newsprint than what
it is paying now. “The Janma
Bhoomi” of Bombay which is a trust-
owned newspaper will have to pay as
much as eighty thousand rupees more
than what it i3 paying today.
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Surr C. D. PANDE (Uttar Pra-
desh): What about “The Hitavada”?

SHr1 A, D. MANI: I have not work-
ed out that figure.

Surr C, D. PANDE: Even so, we
would like to know about it.

SuHrr A, D. MANI:
will have to pay a lakh and eighty
thousand rupees more than what it is
paying now. I would like to ask the
Finance Minister whether it was at
al] necessary to impose this customs
regulatory duty on newsprint. At
present, certain articles enjoy exemp-
tion from the customs regulatory
duty like foodgrains, fertilisers, family
planning accesseries ang books. The
newspaper is required for public and
mass education in the country. The
total circulation of newspapers in
India is 202 lakhs for a population of
450 millions. The number of news-
papers which are in circulation in the
country is comparison withh the num-
‘ber of newspapers in Japan ig pitiful-
1y small. T would, therefore, appeal
to the Finance Minister to regard the
newspaper industyy as essential for
public and popular education and
exempt the newspaper industry from
the customs regulatory duty, I may
add here, Madam, that an appeal has
already been addressed by the Com-
mittee to assist the small newspapers,
asking the Government to withdraw
the customs regulatory duty on news-
print and I feel that the newspaper
industry today is faced with such a
crisis that if this duty is allowed to
continue, many small newspapers and
regional newspapers will have to be
closed down.

Madam, I would like to go on to
the Ministry of Transport. We have
been raising a number of questions
in this House on the question of Gov-
ernment collaboration with foreign
interests for running hotels in the
country. The total investment of
Indian enterprise in Indian hotels is
about twenty crores of rupees at pre-
sent. I understang that the Govern-
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ment of India is negotiating with the
Hilton chain of hotels regarding the
setting up of a Hilton chain hotel in
India. The Hiltons are coming to
India as they came to Cairo but on
terms which are disadvantageous to
us. Madam, according to my infor-
mation, the Hilton chain has propos-
eq that it will build Thotels in the
principal cities of India, Delhi Bom-
bay, Calcutta and Madras with four
hundred and forty rooms in each
hotel at a cost of approximately four
and a half crores of rupees each. The
Hiltons do not want to take any res-
ponsibilily for finding any financier
to meet the foreign exchange require-
mentg in the United States. They do
not want to make any investment in
India by way of equity or preference
share participation. The management
will be entirely in their hands and
the period of contract is fifty years,
not five or ten but fifty years, Ac-
cording to this agreement they will
be receiving recurring amounts esti-
mated to be eighteen lakhs each year
as management fee for each hotel and
they will charge sales promotion to
the tune of four lakhs per year for
each hotel. The foreign exchange re-
quired for capital imported goods
which is the most important feature
of the chain hotels is not provided
by Hiltons. This comes to the tune
of fifty lakhs of rupees for each hotel.
We have to import equipment to the
extent of fifty lakhs of rupees in
value for furnishing these hotels. The
total amount of foreign exchange re-
quired for the four hotels will be two
crores of rupees. The Hiltons are not
going to spend a single pie on this
investment and they want the man-
agement to be entirely in their hands.
We have been trying to raise this
question in this House but so far we
have received only very evasive
answerg from the Government, It has
been pointed out to those who raised

this matter privately that Hiltons
have such an arrangement in Cairo.
The Nile Hilton Hotel takes eighty

per cent. of the sales in foreign ex-
change. If anybody wants to go and
stay for a night in the Hilton Hotel,
he has got to pay in the exchange
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of his country but that does not
obtain in India. The payment has
to be made in rupees and So this
analogy does not hold good at all,
I do not think, Madam, that we should
allow the Hilton chain hotels to come

into India Dbecause there is Indian
enterprise .. .
Surr BHUPESH GUPTA (West

Bengal): My information is this:
Some people of the Hiltons have suc-

cessfully lobbeyed some officers here
and have got this thing done. I wrote
to Shastriji about this but he did

not know, He wrote to me, saying
that he was sending for the papers
from thre Minister and had asked the
Minister to write to me. I do not
know what his answer is,

Suri A. D. MANI: I would like my
friend, Mr. Bhagat, to give a litile
more attention to what I am saying
because he ig blissfully dozing away.

Surt B. R. BHAGAT: I am listen~
ing. It is very unfair to say that I
am blissfully dozing away.

Sarr A. D, MANI: I am sorry but
I am quite satisfied that he ig wide
awake.

Madam, I want the Minister of
Pinance to take note of what has
been said on the subject because there
is a good deal of apprehension that
the Transport Ministry is going to
bring the Hilton chain of hotels to
this country. I am not objecting to
foreign collaboration in the manage-
ment of hotels but it hag got to be
on terms whichr will be satisfactory
and maintain our selfrespect. If
Indian enterprise ig prepared to un-
dertake the running of these hotels,
the Government should take advant-
age of the help so offered and allow
Indian capital to be invested. I hope
the Government will make it clear
that they are not prepared to accept
these proposals which have been put
forward by the Hilton chain of hotels.
I would like to conclude by saying
in this connection, . .
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Surr BHUPESH GUPTA: Does the
Finance Minister know it? I talked
to Mr. Krishnamachari; he said he did
not know it.

Surt A. D. MANI: Madam, I would
like to conclude here with a brief
observation on the Ministry of De-
fence which is Vote No. 10 in the
Appropriation Bill. Madam, some
of us have hag the advantage of
visiting the forward areas. I had an
opportunity of going, as a member of
a parliamentary delegation, to NEFA
and we felt at that time that if these
areas are to be a part of India, they
have got to be populated and the
principle of closed door which has so
far dominated Government policy in
regard to the frontier areas gshould
be given up. We ghould not main-
tain these frontier areas as museum
pieces or as anthropological places
where students of anthropology may
find excellent specimens. We have
tried very hard to impress this point
of view informally also on the Minis-
try of External Affairs and on the
Ministry of Defence. In view of what
is happening in the Rann of Kutch
and Pakistan’s warlike moves on our
border, I hope that the Government
of India wil] take steps to see that
the frontier areas are populated. Tt
does not matter where the population
comes from because there is a good
deal of loca] feeling in Assam and
there is a marked peluctance on the
part of tribals to allow non-tribals
to come into that area. We should
not allow or encourage such feelings
to remain and I do hope that in view
of the emergency facing ug on our
frontiers, the Government will take
active steps to see that in these fron-
tier areas there is a substantial popu-
lation. It is not possible to defend
these areas if there is no population
there. We have geen in the NEFA
area that if one post is abandoned or
given up for any reason, the army
will have to fall back 30 or 40 miles
to anothrer place where there is some
concentration of population.

I would also like the Minister to
considei: the question of imparting
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some kind of a military training to
people residing in the frontier areas.
1 am not suggesting compulsory con-
scription but some kind of a compul-
sory military training should be given
to the people in the frontier areag be-
cause it seems to me that the present
warlike moves of Pakistan on our
borders are going to be a continuing
feature of Pakistan’s policy towards
Indja for a number of years to come,
It is, therefore, necessary that we
should strengthen  civil defence
wherever possible and I hope and
trust that the Ministry will give con-
sideration to this suggestion that I
have made.

Thank you.

Tae DEPUTY CHAIRMAN: Mr.
Akbar Ali Xhan.

Surt AKBAR ALI KHAN (Andhra
Pradesh): Madam Deputy Chair-
man . . .

[Tue Vice-CuHairmManNn (Surr M. P.

BHARGAVA) in the Chair]

Surt BHUPESH GUPTA: He refer-
red to Hilton,

Tue VICE-CHAIRMAN (Surr M. P.
Brarcava): You say what you want
to say when your turp comes. Not in
between.

SHrI A. D. MANI: He wants to say
something. Let him say that.

Surt BHUPESH GUPTA: I must
draw your attention just now because
it involves a Member of Parliament.

THE VICE-CHAIRMAN (SHRTI M P.
BHARGAVA): Mr. Bhupesh Gupta, you
can speak on it. (Interruptions).

Surt BHUPESH GUPTA: But ...

TuHe VICE-CHAIRMAN (SHrt M_P.
BuarGAVA): Mr. Akbar Ali Khan has
been called. Let him speak,

Surt BHUPESH GUPTA: Mr. Kooka
of Air India made a speech in Sri-
nagar in which he has said all kinds
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of things against me because I wrote
a letter about this Hilton arrange-
ment to the Prime Minister. Here is
the copy of the speech. I hope, to-
morrow, when I bring it as a matter
of privilege you will allow it. (Inter-
ruptions). He has committedq a
breach of privilege of the House.

Surt AKBAR ALI KHAN: Mr,
Vice-Chairman, Sir, ag Mr. Manj has
emphasized in the last portion of his
speech, I join with him in requesting
the Government that the border pro-
blem, civi] as well as military, and
of the requirements needed for the
full safeguard of the border should
be taken up on a top priority basis
by the Government of India and the
matter should not be left to the States,
Yesterday, Sir, we passed a unanimous
Resolution against aggression by Pa-
kistan, Three years back, we passed
a unanimous Resolution against ag-
gression by China, and it is distress-
ing to know that notwithstanding
these warnings and our unfriendly re-
lations with these two countries these
matters relating to the borders have
not been taken in all seriousness and
with all that urgency which they
require. That is the topmost ques-
tion that not only the House but the
whole country is interested in and I
hope that the Government will take
it in all seriousness that the situation
and the problem demand.

The next point that T would like
to say ig that 1 was surprised to read
the speech of the Food Minister that
the food situation is satisfactory. 1
would like him to explain and clarify
what he means by ‘satisfactory food
situation’. If the prices remain the
same and the difficulty to procure
grains is to a certain extent lessened,
I think that is pot a satisfactory posi-
tion. The prices that had risen have
not come down and the present prices
are not within the scope of our poor
people. So when you consider the
question of food you must look to both
the considerations the availability of
food as well as the prices which
should be within the competence of
our poor people. I think now it is
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[Shri Akbar Ali Khan.]
time that they should tackle this ques-
tion also on a war footing and see
that production is increased, Thou-
sands of acres of land are gtil] there
uncultivated. A serious drive should
be made to see that these lands which
are not cultivated are brought under
cultivation and a detailed considera-
tion should also be given to supple-

mentary foods like vegetables, fish
ete.

[ RAJYA

The thirq point that I would like
to place before this House is regard-
ing the difficulties that some of the
States are feeling about the big pro-
jects like the Nagarjunasagar and
others. We have  brought up this
question before the House earlier also.
1 would very much like that these
big projects are taken up by the Cen-
tral Government. It will not be pos-
sible—in the Fourth Plan for the States
—whether it i3 Punjab or Mysore or
Andhra Pradesh—to feed these big
projects without substantial help and
support of the Government of India.
In fact, many of the schemes in the
States are not being taken up be-
cause of the difficulty of finance with
which these big projects will have to
be fed. In view of this serious pro-
blem, 1 would like the Government
of India to take up these projects. The
expenditure on these projects.should
be borne by the Government of India,

Regarding big industries and parti-
«cularly the steel industry which is now
to be established, 1 am in a very un-
fortunate position, Unfortunately,
when a steel industry is to be set up
in Andhra Pradesh a Minister from
Andhra Pradesh—is in charge of the
Ministry of Steel here. It is a very
uncomfortable position.

Surt P, K. KUMARAN:. Why un-
comfortable?

Suri AKBAR AL] KHAN: It is very
uncomfortable because he will think,
as he is saying, that he is a Union
Minister, Certainly he is a  Union
Minister. but se far as the question
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of Andhra is concerned, he will feel
reluctant to take an objective view
of the situation, and do this thing.
So, I appeal to the Finance Minister
and the Prime Minister to look into
this matter of:the steel industry. I
do not say, give it. If the expert
advice is not in our favour, I will be
the last person to say that. India 1s
first to me and Andhra Pradesh
second, What I say is, other things
being equal, again if you start giving
it to places where we have already
got a big industry, it is not fair. So,
I would appeal that in this matter of
steel industry, the Prime  Minister
should look into the matter and de-
cide. This is not any reflection on
the Steel Minister, Mr. Sanjiva Reddy
but somehow I feel that if a member
belonging to a certain State is
charge of that Ministry,
arise for him.

m
difficulties

Now, Sir, the other point that I

would like to submit—and I would
crave your indulgence—is this. My
learned ang esteemed friend, the

leader of the first group of the Oppo-
sition, has referred to Aligarh. He
said that the other Vice-Chancellors
preceding Mr. Tyabji, Col. Zaidi and
he did not mention further on, did
not tackle the situation. Well, Sir,
as one coming from Aligarh, as one
who was there till 1920 and left
Aligarh, I feel ashamed of what hap-
pened on the 25th April. Whether
it is a question of Mr. Ali Yawar
Jung or whether it is any other per-
son, the question will not be solved
by tinkering with the problem. The
question will not be solved, as the
Education Minister said, by putting
a non-Muslim in Aligarh and a non-
Hindu in Banaras. As I do not know
much of Banarag, I would refrain
from saying anything about Banaras,
but so far as I have enquired I find
that hardly two to three per cent.
non-Hindus are there. So far as Ali-
garh is concerned, there are about 35
to 40 per cent non-Muslims there.
Now, I do pay my tribute and say
that when the Aligarh University was
established by Sir Syed Ahmad Khan
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and his colleagues there was necessity
for such an institution has done
great services to the community
as well as to the country and
it has produced men in literature,
politics, science, of. whom we can be
proud. After 1950, after the parti-
tion of the country, after the estab-
lishment of secular democracy in
India, after the adoption of a socia-
list pattern of society in this country,
it is a different matter and we will
have to do very serious rethinking
about the Aligarh Muslim University.
If you think that by putting some
other person there, by changing a few
rules, by dismissing certain officers
or staff, you will be able to tackle the
problem of the Aligarh University, let
me tell the Education Minister and
the Shastri Government that they are
hopelessly mistaken. That is not the
way. What is the situation? It is
a Muslim University. So, the com-
munal elements of the whole country -
concentrate there, not only Muslim
communalism but also Hindu
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com-
munalism concentrates there. Let us
understand the situation. Let us
understand what happened three
years back. -After independence, I
know with what great difficulty,

Panditji and Maulana Saheb prevail-
ed upon Dr. Zakir Husain to accept
that post and I know with what diffi-
culty he had tried to control the situa-
tion there. Let ys face facts. It is no
use shutting our eyes to them. I
should say in the same way Col. Zaidi
and Mr. Tyabji also tried to do. At
the last minute or during the last two
years a man like Tyabji, who was
defintely of the nationalist view and
who did bring to bear a certain
nationalistic approach there, had to
yield in the matter of admission in
the engineering college and had to
make it 75 per cent. Why was it so?
Let us understand it. The position is
this. Admission to universities and
especially to technical colleges and
engineering colleges, as we all know,
is very difficult. In each province it
is difficult. In each State it is diffi-
cult. At the same time, let us also
gsay that, after the establishment of
$0 many unjversities in each State
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and so many engineering colleges in
each State, the position has changed.
Having that in mind, let us see how
we can boldly face and tackle this
problem. It is no use saying it is
wrong. We all share it. There are
certain things which are very serious-
ly wrong there, but what has been
our policy? The students feel that
it is a Muslim University, Every day
the non-Muslims’ number is increas-
ing. This is the excuse for the 50
per cent. which was recommended by
the Enquiry Committee on which
my esteemed friends, Dr. Sapru, Prof.
Wadia, and other very great educa-
tionists were there. They recom-
mended that the bulk should be of
Muslim students. When you call it
a Muslim University, when you take
around high dignitaries starting from
the King of Saudi Arabia, President
Nasser, the Iraqi President, the King
of Iran and everyhody else there and
say this is a Muslim University,
everybody cheers and say: “Alla-ho-
Akbar” and so on. They feel that
it is a Muslim University. On the
one hand, you are encouraging that.
On the other hand, you say ‘No, no’,
there should be no communalism,
and the percentage should not be
increased. This is something like
putting fire on dry grass or, if you
pardon my saying so, putting a young
man and a young lady together,
encouraging them in everyway, and
then telling them not to commit any
sin, How is it possible? 1 remem-
ber:

l.!’ 80)5 “Ao‘._i &XEND lg,l) )&3 L,)L“.-ﬁ)ﬁ
u‘ﬂ » L‘J"h &S di,s dnil.g
tlazfrad wa2 afar aw: aw=w
F7E: €1

e @t N F TWA aC AFA

gfearT am 1]

You put me on a plank of wood in
the ocean and then you tell me:
Beware, do not get yourself drenched.
Do not get yourselt wet. What is

+[ ] Hindi transliteration,
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[Shri Akbar Ali Khan.]

this? I think the only solution that
I can place before this House, before
this Government and before the coun-
try is this. Make it an Urdu-medium
University and abolish all reservations.
That will be according to the pattern
in our country. We are having the
Karnatak University, we are having
the Telugu University and we
are having all other Univer-
sities. Let there be an Urdu-
medium university with Hindi and
English as compulsory languages, and

4 P.M.

abolish all reservations. So long as
you have reservations, so long as
you make people feel that you
have the name Muslim and then
you say, “do not do this, do not
do that’. I +think it is doing

something and planning something
else. That is very bad, that is very
dangerous, and this problem will not
be solved in that easy way. I want
this matter to be tackled. Sir, for
the last forty years, Shri Ali Yavar
Jung and I have had the privilege of
studying and working in Hyderabad
shoulder to shoulder. He is one of
the finest men. From the very begin-
ning he has tried to keep up to the
nationalist spirit. If the life of Ali
Yavar Jung or Akbar Ali Khan or
any other life ig lost for a good cause,
for the cause of strengthening the
foundations of the country and secu-
larism, I would be happy about it. It
would be a proud day if Akbar Ali
Khan or Ali Yavar Jung is shet and
the country benefits by it. But will it
solve your problem? Will it improve
the situation? Will it do the things
that you really want to do? That
will not be done. So, while I propose
that we should send our good wishes
for a speedy recovery to Shri Ali
Yavar Jung, I say that the problem
cannot be solved unless you change the
character, unless you change the ter-
minology, and make the people think
that it is a university in the same
way as we have the Delhi University.
So, do not create communal psycho-
logy which leads to difficulties. I think
we have got the Indian Institutes of
Technology. There, is no problem
there. Let the minorify feel that they
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can come through competition, that
they can come through merit, that
they can come through merit, that
not on the basis of caste and creed.
Let them not feel that they cannot
come through because they belong to
one community or one caste—that is
most detrimental. That is the basic
thing that I want the Government to
look into very seriously. As it is a
very important matter, I think direc-
tion from Parliament is very neces-
sary.

In this connection I would appeal to
our friends of the opposition, I would
beg of them, I would respectfully
request them to give very serious
thought to this question and not to
let this discussion go into a narrow
channel.

Pror. M. B. LAL: Would you not
like the Government to give a thought
to it?

Surt AKBAR ALI KHAN: I am
asking you to guide the Government.
This is not a matter which I would
leave to the Government alone because
the Government has its own difficulty.
I would like Parliament as a vyhole,
and particularly persons like Prof.
M. B. Lal who have got great experi-
ence of university affairs, to give guid-
ance, So, let this matter be tackled
at a very high level and let a firm
decision be taken, and it should be
seen that not only this decision is
implemented but secularism prevails
among all sections and that no mino-
rity, nobody, feels in any way that
any injustice or any unfair treatment
is meted out to him. That is the way
in which we will establish unity and
strengthen the country.

Thank you.

qfea wamt wa faad  (ww
Sawr) : goawreny wgred, s fafi-
I fadas ge= & QW g SgET aq—
i F & fom & wer g § 1 W@
fados TF awg # Sufera gan & f%
7z TaaTfas arg & fF o7 gem =y
A% § 99 9T ANM FT LA AEH AT
gt ot &1 feafa o #fys ¥ ofus
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wee@ ot wiwt 5w 1 g« fatram faw
& dag ¥ fagd S gradT awF 9
Igi frey 7 fedt @ & g F gdg
¥ ggAr g wEr 1 B ¥ Al &
dag § M fFar ¥ wiwst F gag H
AT TG GEA F GUAA &V

o faor & dag ¥ S wqw T
T AT IrgiT TCRTE 1 AT FT ST
FEATHAT F1 FH9 § agAa A& AT |
¥ gaman g fF 7 foa afet o7 g
F TAq A § o F zafae gy
IR T F JTFAT AT arfeeE &
HTHAT Y OF g) fafq & Sy | e
§ gamar 3. f A1 "wewao #7 feafa
o st feafrad & 1 dWT ° awr
gt faafy @ o a8 wr @l ¥ goa
ALY FT ST AFAT & | T FH AT AT
FAOY Y FAAT F0 a1 58 frowd 9%
qgHT FF ST =T FT Avhaw gAr or
Jq gg a1q oo oA fF ag gar faw
2 ok 59y gw fag a9a3 9 77 98 g
g6 3T 7 99 gaa gardy faw w@x
R faeger o §0G 7 g T &
[ IqF qFae § 5 afaw oy
T T@T 97 T4 I FIE 9w TG AT
5 98 3@ T ¥ T O1FT FW |

I GG gAT WA HAT Sy A
Tqse &9 ¥ Fg foar ar 5 ag oy
T & AT AT T FY JA FET
ifey | vHT fa7 ¥ ez 3@ oam@ Ay
Fardy FT @ & AR gTAT FY AL |
SATET ¥ TATET @9 FT W & | g
R TET TET AT T &, F @I & A
ZA faomgr @am o sE gu € )
F drwml a3 zafag 2 go € fF
A R mrpRw F3, 57 AFAT FA
FT AAAT FL AT IAHT qFEAT AT
ST &

qeg Sigl 9% o & g6y
5 ag a1q are o fow foq ¥ qrfeer
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a1, fergeama & oo g, ST feR ®
g9 9% guad 4 fF 3y A S gwen
FOT FTifF fRGT g@R 7l 9T
FF AT OIRATA | 9 Gy g
A qifFea™ F &9 § 93T 9NF ]
AT g AT a1 & 7 SB Areqay
HT FHA qT Fert fqar gur & 4
qrfeqT 7 § 39 fagey o< fa® mong
FIEAT Fgl AT § AR s fegeam
#1 fgear & I o et frar gam €
FTEIT & 99 fged 9¥ FgT qX §F BT
g g% g wifFmm aRErR 99w
I FHLAT GAT & | FAfAT afwe™
FT ITE & AT HTHAT AT & IqF AR
dog g Fgrar avn ¢ 5 oW
NF g fway wam & ) gET ST qrHER
frm Seat wenar oft AT a@ g
A qQF I AZT A4F a1 g, HHi—~
T AT 1 gan | fawed w v ag
T gE H AreEre i 0w
¥ 3 9 ¥ fF SieaHT sl v
frar & 1 &1, 7 ATEAT # AW
5 gt qT HHlea=d FI4 & L 7
gt gt fadierga € 9 T AT o
o FITHIE F wraer § i1 79
agd AT AW FT 4%, q9 Fv
sy | Eee g R s A ferfa # A
TR ST FF T 9 QR T gw Eum
# ggar femn @ &, ag o feafq &
FET T @18 79 fw gArd 40 Fy Wl
g H & qarfasr &1 | og gErfasr w2
wfeq 7 81 %% 59 a8 FgT I, a9 ar
g FAAR 417 FET & | T bR
WY g4 9F qg 1T Figl A, AT ATEIL
Fgd T 0T I T FedAl @, FAARL
T SR ¥ | O TG qH AT AT
2 fF Agvna ¥ g3 g w0 & T
safga fadet At s@ F F g
fararrer 7 foran, & Qar gt B farganer
AT AT, g AT Aot AT AT,
99 T g AT TEY T [ JET F1C
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[afea warat warg fAard]

Sast warg ] fean s, fagee A
aureg F#¥ f@ar ) R A w5y
faff v A s st &
gafy qifeeq 7 g daeasd
firar &, ovg W A AR ¥ Y gEAT
TIT qAW FT T2 a1 <7 @I E, A7
zg far fF gw sl grar v afw
ZaAT agT FfF gh T Fae qrfwe
FT AT F1 ST ¥ T qfew afz
AT W F AR T FAT 81, A FaH
MoaE e dd | g Y & "=
FY 919 & & ag 1 arfewa #1 aE
¥ gz #1 FAM &Y aE g, 9% Il
AT FAF 7T FIAT § AT gAY
T F, 4G I AL F, ST ITHT IAL
fear mar &, a7 gEagEw A wafwa
¥ faar At § 1 a1 EaAl 8w g
ufdq @ AL 7 F99 g0 SqF 7€
gfer zadt g Jamr FX, A fF
795 fodl ¥ gw FT WY M o
f zw fafadm fawr & gow @9t @
& 91 a9 ¥ W F T I€G U a1 A
gaf T FT F AT FT R, AR
T WFE A gem af el
AT &1 fF 9 arearT St gy qgA F
T ¢, afg Hq@s o1, 1 §F g U<
FATA ST SHIE g2q H< o1 7% §, 913
g oiffema & grr g, WE a9g
HNA F T & I/ TH < A
O JATY g, SOET GHT A
21 fr sy gmawm & @ | ag feafa
nrs feg @ & M7 a1 g 5 T
e " gl AR &, & v difa gl
TG AR NG TAT F gIRT IGHT
AT Al AT AN 7 7@ qwEy q
AT &1 9 wefma fFar | ag q@ar
A ¥ FHIG wiFg aavll AR FF g
geer ofed wsrg@ &1, aw Al g
fafaa 7z swfga & @9 § 78 @wR
T F A AY gar g | 3w fag
g @ @ werm T AW 2
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# fawng & fF gardy gren ofaa
magfren g Macama g f®
gU AU e FY fawrw g F
zq 3ftz & muEr FifF e #) feafar
SAUT T It MF | 9g 3% § %
FIW T IART, &7 3T FT agaq afe
TS & ATF 0 7 g0 F1aW FT A
oeT Fifat §, @1 e wm| e o)
A amr g fFozm oo oafe wEl
FT Y g AR A far a9y AeEd
AR GET JFAMT, F[U IAR/ &L
IR AT U = O 1 A 1
Sag FAT g, § AN AT Wr & | AG
ST & T I Fg A0 Avear g w
et oY et an el @ & greay
¥ wrefwa @i 9T TE g1 Aty o
foreft Y faog R aRg F wEWT A
QT ST =ifed | FwrE o fewmy dw AT
g1, afg ag I9q gar §, & 39y qra
29 E1 ST BT & | T feafam v
Fa9q UF G AW HT AW T L
faQet & & Jar § faar | @@ qav
T 3 5 SN Faw qeaa & A
Jort, yvg @9qa ¥ a9 a1 ag
91 fF 9k a8 Waa gl =g
ag AT &, TR HIWT FT HI WY
fewaT g1, afs ©F s e idr g,
qr @Ik wl F J@AT i § Fifw
TF O K1 FE AT TgH, Ot 98 a1 @
Y O HIE g § A Q¥ qW 9%
e gT & AR T 99T ¥ Aoy a€)
ST =fed, OF wIW & gvery ¥ Al |
gy fRer fedr wamr #r  feafa
Uy faww F a9 § o' g,
o9 a¥ oifs e [[TEIAT R 1 Ay
g} fag wwax @l @7 wifew |
YTE T2 FT G Fal HIT AL 20
¥ SR @ e @ IIg 9IS |
¥ forg 93w & onar g ag W wRw
FT ORI g & A1 AT &7 GIATC &Y
gs § 1 agr 1 Jenfewn w94 &, SgH
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ST o1 7 TS 2 famedl F R W I
fasdd g7 oY qgar mar § fF agr Ay
F FAA qgAAA ¥, T 0 fwe
FT qTaT AT § A g7 g3Far
qraT JaT § & agr e uEw We §
MATAFAT & | GAT WA g 98 e
WY {, ITF R IR0 FT IEG A1
gr
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K d:ne{ M wl& d.lﬂ ,*S’ d)&

-2 ub" bﬁ:w:’ LSS %’T ’J d@g

= weaT wft  |w o faerg
FT A1 qT ATHT €22 7 8 1]

dfeq wardt watg faart : 1 7,
&, FafE g q87 1aT § qEAHT §
Ig AT BI §, A1 AT T AT &
gaa & 7afy frwsr g w3 g
FATY HeT WAW, TG FHT FHY L ..

(olsaa)_opl - el - e ot

-2 M yen

H*f wAo wHo wWET (wEW):

ATy 1]

dfeqd watr waE faary @ di=i-
19 FELE, 9 ¥ 48 7§ W &
g foest gon wRw FgwmE § | SR
orfearfasy &1 oeEr, sa% gfesmr
FT ATETET AT ITET GF TFTL &7 a9
Tl g, fame o aga frowr g w@w
FEAET & 1 T &= 7 g, gEifed
frosrgmm gt @, M T g, & 7
Fg @ A1 5 v & I 7oA
ey 5 wen Ry w9 A9 WS
T FT AT E | 0T AT IV TGT TTAT
TTT BT §, 98 WET NIW Heg TTHIT
1 2 3q7 § W IuR! ag AfwF
fear smar 2 f ag swer fagor #1010

+[ 1 Hindi Transliteration.
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a1 agt ot feafa o &, oo ag feafa
afs AT 399 &, d ST W A AR
A g | AT fr § g wrar fE
#EY W W S UF A9ST A4 &, a8
IR ATA § T IR TF TISAT,
AN qIET AT, HET YW F AT
T g o g 1 9uw feeng
FY A1, Fq FT o7 H= I9F g fasreft
JeAA HA F1 Sy Avoer g 1 ag A
FAA TF TIW &I ATH FA(, T AT
TSI SR T AT AT afew F@g
e ¥ faars adl & g TR &7
forar war § f& ag 9 3w & fo ara-
FTA FRT | 98 a7 I @ HR
99 A1 FT FAffET AT TERaE
g H I AT A ATHAT FEAT
ATEAT § | W7 @Ear FHE F1 &
7 grT 93t g€ 2 | gaar o e
oR 99 W swifeaa fwr s oy
TZ A=B1 T & |

e W AT 91X 4 FT ST
o Ffw 1 IareT o F=Er T arfe
faget & & ¥ 7 T M § 9N
FE T9d g1 AIT L AT ST gH oA
[T TSAT & 98 T &1 | 39 avaed ¥
# ag =am wgar € fF owem R
Tw QET T AT ST aga & qfq
7Y g% & fo% sures & w3 Ffy
Fer ofads fFar o @ar & 1 s«
T W UF AW S Fwg FL OWSIT
g 2 S fo s & wrfey Y 19T
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[dfeq stardt wamz frard]
o7 T r-faeTa Y AT T 9 /% o
7z W1 it fasr, st fafesr
fodas, ama o & gEer & qof
T FW@TE )

Pror. SATYAVRATA SIDDHAN-
TALANKAR (Nominated): Mr. Vice-
Chairman, Sir, ours is a socialistic

society and also ours is a secular
State. Secularism means that we shall
not emphasise the religious side of a
thing. And so long as we are a secu-
lar State we have to remember that
in education particularly, secularism
has to be emphasised. The Aligarh
Muslim University, so long as it con-
tains the word “Muslim”, is not a
secular educational institution.

Surit ARJUN ARORA (Uttar Pra-
desh): What about Banaras?

Pror, SATYAVRATA SIDDHAN-
TALANKAR: I shall come to it later
on. The question is that when the

Aligarh Muslim University was start-

ed, it was started with a certain ideo-
logy. When Sir Syed Ahmad Khan
founded it, he had got a certain view
of life which he had to put into prac-
tice, and that ideology was worked
out in the Aligarh Muslim University.
From the very inception of this Uni-
versity, the interests of Muslims have
been propagated and, therefore, if,
today, the students and professors and
others of the Muslim University want
that there should be 75 per cent. seats
reserved in technical colleges of the
University, I do not think there is
anything which goes against the spirit
of the University. So long as it is a
Muslim University they have got
every right to demand that the Muslim
interests should be given predomi-
nance.

Surt N. M. ANWAR: The Univer-
sity is open to everybody. It is a
residential University. They wanti a
certain percentage to be reserved for
the students of that University which
does not necessarily mean that it
should be reserved only for the
Muslim community.
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Pror. SATYAVRATA SIDDHAN-
TALANKAR: So long as it is a
Muslim University they have every
right to demand that Muslim interests

(Interruption py Shri N, M.
Anwar) I am not going to yield. I
have every right to speak. So long
as it remains a Muslim University I
dare say that they have every right
to demand such a thing. But the ques-
tion is whether in a secular State like
India you are going to tolerate a
Muslim University in an educational
atmosphere. If education is to be
reformed, then this word ‘Muslim’
has to be deleted as my friend, Mr,
Akbar Ali Khan, pointed out,

Surt N. M. ANWAR: There are
thousands of institutions cglled Hindu
institutions, Sikh institutions, Muslim

institutions. Are they to drop these
words?
THE VICE-CHAIRMAN (SHRI

M, P. Baargava): Mr. Anwar, no in-

terruption. (Interruptions). Order,
please.  You should address the
Chair.

Surr LOKANATH MISRA: They
should not be allowed to sit so close.

Pror. SATYAVRATA SIDDHAN-
TALANKAR: I agree with the con-
tention that there should not be any
denominational appellation at all
attached even to the names of persons,
not to speak of universities. But the
universities should be all secular, Just
as I pointed out, if there is a Muslim
university, they have every right to
demand that there should be 75 per
cent. reservation. The previous Vice-
Chancellor, Mr. Tyabji, rightly intro-
duced 75 per cent. They say he was
a nationalist. He might have been a
nationalist, but he could concede the
demand that the Muslims should be
given predominance in that Univer-
sity, and if today you see that there
are people who are going to assassi-
nate the Vice-Chancellor, it is all old
history repeating itself. The founda-
tion of this University was laid on
the very idea that they wanted to
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create a Muslim ideology. All cons-
piracies of the Muslim League were
hatched in the Muslim University. If
you read Lord Minto’s biography, you
will find that the Viceroy of India of
that time invited the people of the
Muslim University and asked them to
make a demand that they should be
given a percentage in services. This
thing originated from the WMuslim
University.

Surt AKBAR ALI KHAN: There
was no University then.

- Pror. SATYAVRATA SIDDHAN-
TALANKAR: It might have been a
college. Whatever it might be then,

it developed into a university on that
ideclogy. That ideology is the very
root, the very foundation of this Uni-
versity. All those things developed
into what we are seeing today. So my
friends need not be afraid if today
there is a demand for the assassina-
tion of the Vice-Chancellor also,
because that is the very idea injected
into the University.

Tee DEPUTY MINISTER IN THE
MINISTRY or COMMUNITY DEVE-
LOPMENT anp CO-OPERATION
(Surt B, S, Murtny): We got the
idea.

Pror. SATYAVRATA SIDDHAN-
TALANKAR: Since you got the idea,
I need not dilate upon it. So, Mr.
Vice-Chairman, Sir, I wanted to point
out that if this evil has to be reme-
died, it cannot be remedied by just
calling it an Urdu University., This
University will have to be closed alto-
gether to remove this dangerous
gangrene. (Interruptions). Do not be
excited. I am enough to be excited.

Surr N. M. ANWAR: Yes, you
are,

Pror. SATYAVRATA SIDDHAN-
TALANKAR: This is a gangrene and
this gangrene will not allow a heal-
thy growth of the body till it is ope-
rated and removed. By simply saying
that you should change the Vice-
Chancellor and bring in some new
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element, you are not going to reform
it. The whole University must be
closed. Then only there can be a
different outlook in education.

The other point to which I wanted
to draw your attention is that there
is a provision that the Ministry of
Education will meet half the cost
incurred by educational institutions.
It is called 50:50 basis or matching
grant. Because of this fomula of
matching grant practically all the
grant lapses. You want a university
to provide for Rs. 10 lakhs and you
will be making a provision for Rs. 10
lakhs. Because the university is not
able to make this provision for Rs. 10
lakhs, this grant of Rs. 10 lakhs also
lapses. That way perhaps your
income grows. This is not the way of
helping education. I would urge on
the Finance Minister not to stick to
this principle of matching grant. You
should make provision for full grant.
If a university has to grow, it can
grow only when you give full support
and not half-hearted support.

The third thing that I wanted to
point out was that till now we have
not been able to evolve a national
system of education. We have heen
talking of education in different ways
Sometimes we say that there should
be a three-year course. Sometimes
we say that there should be a two-
year course, one year this way or one
year that way. The salaries of teach-
ers should be increased or decreased,
whatever it may be, but the funda-
mental point and the fundamental
thing that we have to decide is, what
is a national system of education.
After seventeepn years of Swara] we
have not been able to evolve one
thing and that is a national system of
education. The system of education
which was started or originated by
Lord Mecaulay, the same system we
are following and perhaps for years
to come we shall continue to follow
the same system. If educational re-
forms have to be infroduced, then the
concept of national education has to
be evolved. What is a national system
of education? The national system of
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[Prof. Satyavrata Siddhantalankar]
education must be rooted in a national
ideology. We have got a history, we
have got a culture, we have got a cer-~
tain civilisation and all our systems of
thought, of education, etc. must be
rooted” in that civilisation. What do
we find today? We are getting day
by day divorced from our ancient
system of education, from our ancient
culture and heritage and whatever
there ig, that is, the national system
of education, Therefore I shall urge
upon the Ministry that they should
give a direction to the Education Com-
mission that is touring round the
country that they should formulate a
policy of national system of educa-
tion so that that may be incorporat-
ed everywhere wherever education is
being developed.

SHRI CHANDRA
(Uttar Pradesh):
Gurukul?

SHEKHAR
On the lines of the

Pror, SATYAVRATA SIDDHAN-
TALANKAR: Certainly on the lineg
of the Gurukul because Gurukul has
certain fundamental concepts. Guru
means the teacher. The teacher must
be always in contact with the pupil
and in Gurukuls the teachers and the
pupils live together, In the other
system, the teacher does nof know
who the pupil is. The teacher comes
and goes. Sometimes the teacher
comes walking and the pupil comes
in a motor car. This is the national
system of education that we have
today.

Surt CHANDRA SHEKHAR: How

many Muslims are there in vour
Gurukul?
Tue VICE-CHAIRMAN (Smrr M.

P. Buarcava): You cannot speak like
that.

Pror. SATYAVRATA SIDDHAN-
TALANKAR: As many as can seek
admission.

Tae VICE.CHAIRMAN (Smrt M. P.
Buarcava): You get up and put the
question to me,
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Pror, SATYAVRATA SIDDHAN-
TALANKAR: There is no pbar on
admission of Muslims in the Gurukul
and that is the only thing we can do.
We do not say that we do not allow
Muslims to enter the Gurukul.

I was saying that we should evolve
a national system of education and for
evolving a national system of educa-
tion, as my friend Mr. Chandra
Shekhar pointed out, Gurukul is the
only system of education which can
be called national. You can think
of other systems of education also but
so far as I am able to think, this is
the only system which is rooted in
our ancient culture. This system of
education must be encouraged. I go
so far as to say that in every district,
one Gurukul should be founded and in
every State a Gurukul on the college
level should be founded, where the
fundamental principles and ideals of
Gurukul should be incorporated.

Surt JOSEPH MATHEN (Kerala):
Have you any applications for admis-
sion from children of Ministers and
officials in your Gurukul? (Interrup-
tions).

Pror, SATYAVRATA SIDDHAN-
TALANKAR: Yes, a lot of them. See
the files of the Gurukul

Smart N. PATRA
while supporting the Appropriation
Bill, 1965, I want to bring some
matters before the House. Orissa, as
you know, is a backward State. It
needs a lot of development, Out of
the total population, about forty per-
cent. is of scheduled tribes and sche-
duled castes. There are proposals sent
by the State Government. They are
pending before the Social Security
Department for the establishment of
special industrial technical institutes
in the tribal areas. At present the
tribal economy is based simply on
agriculture,  Therefore the tribal

(Orissa): Sir,

- population has to be made industrial-

minded. Therefore some special
industrial institutions have to be sanc-
tioned. For general and technical
education, there are some institutions
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in the State but they do not cater to
the needs of the vast majority of the
people who want to get technical
education  year after year. About
4,250 Scheduleq Caste and Scheduled
Tribe people require this technical
education in the different trades. In
the backward areas, there is a lot of
forest wealth. It has to be augment-
ed by training in smithy, weaving,
soil conservation, carpentry, tailoring,
shoe-making, light engineering, wel-
ding and some other trades. The
proposal of the State Government is
pending before the Social Security
Department of the Centre. I urge on
the Social Security Department of
the Central Government to give its
attention to the proposal made by the
State Government. It had been made
some years back and is pending dis-
pOsal.

There is also a proposal for the
establishment of six-bedded hospitals
in the tribal areas. Of course, there
are hospitals for the general popula-
tion. The tribal people, due to their
economic status, do not get proper
nourishment. So they have to suffer
from various diseases of mal-nutri-
tion. So some special steps should
be taken to open hospitals and dis-
pensaries in the tribal areas. In the
general hospitals, naturally, these
tribals do not get proper treatment.
So there was a proposal made by the
State Government for opening three
more six-bedded hospitals in the
t-ibal areas. There is one six-bedded
hospital in the Mines area at Barbil
They have proposed to convert it into
a 12-bedded hospital. So I draw the
attention of the Social Security
‘Department to see that more hospi-
tals are epened in the tribal areas.

About payment of scholarships at
the pre-matric stage, the Central
Government is not properly making
grants for the purpose. During 1963~
84 there were about 77,000 tribals
and 81.000 scheduled caste students
who studied in the pre-matric stage.
To provide them with scholarship, an

[ 4 MAY 1965 }

(No. 2) Bill, 1965 460

amount of a crore of rupees was
necessary. Against that, the Central
Government sanctioned a paltry sum.
The Orissa Government is facing great
difficulties to meet all this expendi-
ture and it becomes very difficult for
them to provide adequate scholarships
for the educational uplift of this vast
population which goes under the
category of Scheduled Castes and
Scheduled Tribes constituting 40 per
cent. of the total population of Orissa.

Therefore T request that adequate
grants for meeting the expenditure
incurred on scholarships warded to
the poor and meritorious students of
these communities should be sanc-
tioned. Till recently there were post-
matric scholarships granted to other
Backward Classes also. Now the dis-
tinetion made between them and other
classes has been removed. 8Still the
students of the other Backward Clas-
ses reading 1n the colleges are in
great difficulty. Therefore the scho-
larships which they were receiving
previously may be continued in their
college career also. Moreover, Orissa
being a backward State and yet full
of possibilities for development, it
requires due attention of the Central
Government and the Fourth Finance
Commission to look into the financial
needs of this poor State for its deve-
lopment. Now the Orissa Government
is receiving about Rs. 24 crores as
grants per year. In view of the back-
wardness of the State, I request that
the said grant be doubled, and it
should remain so over a period of five
years.

With these words, Sir, I conclude.

Sarr N. SRI RAMA REDDY
(Mysore): Sir, I rise to give my sup-
port and willing approval to the vari-
ous appropriations proposed in the
Appropriation Bill, 1965. In doing
so, T would Ilike to make a few
remarks on the economic aspect of the
situation in the country today. Sir,
our economy has been under conside-
rable pressure for some time. The
sizeable increase in investment out-
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lays and defence expenditure has been
matched by a corresponding effort at
resource-mobilisation as well. But
these efforts have not forestalled the
disturbing situation with regard to
rise in prices. The general index of
wholesale prices in the years 1961-62
and 1962-63 had been fairly stable.
But in the year 1963-64 there had
been a rise of nearly 9.1 per cent, and
in 1964-65 the rise has been even
greater. In the recent months during
this year, 1965, of course even during
the last month, we have seen that the
prices had been keeping high, and
even today matters have not very
much improved either. Of these high
prices, the price of foodstuffs hag been
markedly high. During 1961-62 and
1962-63 we had noticed a stable price
level. During 1963-64 there had been
a slight price increase over the ear-
lier two years, and during 1964-65
there has been the biggest rise, a 30
per cent. increase with regard to the
various foodgrains. Of course, in the
meanwhile, food controls had to be
taken recourse to; also the Food Cor-
poration has come into being. My
friend suggests that prices have been
coming down. True, with regard to
wheat and rice, on account of the
controls, there has been a decline in
the trend of prices. But with regard
to the other grains, what are called
inferior grains, like jawar, bajra, ragi,
which is the food of the common man
or the villager, the rise in prices has
been the highest. I have seen it, Sir.
Recently I was touring in a certain
constituency in connection with a by-
election and I saw the position myself.
Ragi, which never went beyond about
Rs. 30 a quintal is today selling at
Rs. 85-90 in Mysore State and in the
neighbouring States, Andhra and
Madras, it is Rs. 85; whereas rice and
other things—the controlled commo-
dities—are being sold at Rs. 65 or
Rs. 67 or Rs. 72 per quintal, an
inferior grain like ragi is being sold
at Rs. 85, and I am told that the posi-
tion with regard to jowar is the same,
Rs. 85 per quintal. In bajra also, I
am told, it is the same thing. There-
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fore we have not achieved much.
What I wanted to say is this that we
have not achieved much with regard
to the common man’'s food, in the
matter of the prices which he has got
to pay. An ordinary labourer goes
and works all day and earns a rupee
or two and he has to spend two days’
wages to purchase a day’s require-
ment of foodgrains. It is because of
the present-day marketing system.
In the States that 1 have seen,
especially in Andhra and Mysore,
the open market is not there and the
In the States that I have seen,
completely upset; the market opera-
tions have come to a standstill with
regard to these things and Govern-
ment has not made alternative arran-
gements to procure these inferior
grains and make them available fo-
the common people at proper rates.
Nobody shows them mercy and the
people do not know what to do. There
is a lot of confusion in the country-
side, Sir, It is this aspect that I would
particularly like to bring to the notice
of the Government. This state of
affairs should not be allowed to con-
tinue, The days ahead before the
next harvest are going to be much
worse for the common people unless
steps are taken immediately either to
control their prices and procure them
at such prices, or bring free market
operations into full swing. This is a
state of affairs that has got to be
particularly looked into by the Fin-
ance Minister and this is the state of
affairs with regard to prices.

What about the growth? After alj,
any approporiation or any budget
must reflect the country’s economic
growth. If it does not, then it does
not serve the purpose for which the
appropriations or the budgets are pre-
pared. What has been the state of
affairs with regard to the economie
growth in the country? 1t is unfor-
tunate that there has been a lot
of setbacks in agricultural growth
during the current Plan period. The
first two or three years of the cur-
rent Plan have been almost stagnant
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with regard to agricultural produc-
tion. Consequently, the growth rate
has very much fallen, fallen far
behind the targeted rate of economic
growth. The economy has not yet
recovered from these shocks though
signs of improvement are just being
noticed on account of the good har-
vest that we had during the last rabi
season. Sir, the economic growth
during 1961-62 has been as low as 2.6
as against the 6 per cent. that we had
targeted to achieve. During 1962-63
it has been only 2.4 per cent. during
1963-64 it has been only 4.5 per
cent. and for 1964-65 the estimates
are still being made and the progress
seems to be not bad. Taking all
these years together, the economic
growth that we have achieved has
been so little, has not been commen-
surate with the expenditure that we
have incurred on the various Plan
schemes. Now this is the position
with regard to our growth.

As against this slow and disappoint-
ing growth rate, the Plan outlays by
the Central and State Governments
have been increasing progressively.
During 1961-62 this was Rs. 1,100
crores, and in 1963-64 Rs. 1,700
crores; in 1964-65 Rs. 1,984 crores,
and during 1965-66 we propose to
spend much more—the last year of
the Third Five-Year Plan period.

Government’s current gxpenditure
on goods and services has also in-
creased enormously, and as my friend,
Mr. Mani, was pointing out, a Civil
expenditure of Rs. 1,500 crores is
something very staggering indeed.
We had been promised that a saving
of Rs. 70 crores was going to be
effected, but on the other hand we see

that the Budget provision for
Civil expenditure has increased
by another Rs. 100 crores or Rs. 110

crores or so. When are we going to
bring about reduction in civil expen-
diture or in non-Plan expenditure?
Probably, the day is not too near
when the expenditure on the non-Plan
items is going to be cut down. Even
the promised Rs. 70 crores reduction
has not been brought about. Proba-
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bly, they were able to cut down only
to the extent of about Rs. 30 crores
during last year. What was only 7
per cent for current Government’s
expenditure on goods and services has
now increased to as mugh as 10 per
cent. Our defence expemditure also
has increased and these are items of
expenditure which are not going to
contribute to the growth of the eco-
nomy of the country. The result is
that the total pressure on our eco-
nomy has increased rapidly. In the
words of the Finance Minister,
“Rapidly growing demands have been’
pressing against inadequate improve-
ment in production.” This is the posi-
tion with regard to the economic
situation in the country.

Therefore, I submit that the accent
on economic policy has to be put on
immediate improvement in agricultu-
ral production. In this connection I
would like to point out that the res-
ponsibility that the State Govern-
ments have been feeling with regard
to improvement of agricultural pro-
duction has been very disappointing.
The State Governments have not
shown the necessary imagination or
that sense of urgency about it as is
required in the present situation.
Unless the State Governments show
greater enthusiasm there is very little
that the Central Government can do.
The Centre can only allot more
money, and more equipment and more-
of everything. But the actual imple-
mentation has got to be done by the
State Governments. Unfortunately,
the position in the State is like this.
The subject of Agriculture in the
State has been entrusted to a person
probably of the lowest rank of “indul-
gence” in the Ministry, the lowest one
almost. I do not know why the
Centre should not insist that in the
States the subject of Agriculture
must be dealt with only by the Chief
Minister of the State himself and he
must take full responsibility for
achieving the targets. If he does not
do it, then some sort of action also
must be taken because if there is not
enough food, then everybody clamours
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and says, “We want wheat, we want
wheat” and so on. Everybody cla-
mours, even the surplus States. The
other day, at one of the meetings, a
Minister of Punjab said, “Unless you
allot us more wheat, I would ask the
people to eat more rice” and the
result will be that rice intended for
other States may not be available,
This is the sort of attitude we find.
They clamour even for imported
wheat, even the surplus States.
Therefore, I say, you must make it
the responsibility of the Chief Minis-
ter to achieve the target proposed in
each Plan. Unless we do that we are
not likely to achieve these targets.
‘So the immediate improvement in
agriculturte is one of the important
things needed now.

Then there must be the stimulation
of private investments in priority
areas. There should also be improve-
ment in the performance of the public
sector projects. That is another most
important thing. There should be
greater monetary and financial res-
traints and there should be a vigor-
ous promotioh of exports and the
utmost economy in imports not
financed by aid or foreign invest-
ments. There should also be im-
provement in the machinery for the
distribution of essential commodities.
These are the things that are of the
utmost necessity today and much
greater attention has to be paid to
these aspects than has been the case.

Immediate improvement in agricul-
tural production can be brought
about. As “you know, Mr. Vice-
Chairman, our irrigation potential in
the various major projects is going
waste. It can be utilised for irrigat-
ing lakhs and lakhs of acres. At
least sixty lakhs acres could be irri-
gated by the water that is available.
But all that water is not being used
for irrigation purposes. How can we
ever solve the agricultural problem
ot the country if we do not use even
the irrigation potential that is avail-
able? We are not using it because
‘there is not enough of effort put in
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; for irrigating this land. Why is that?
There are very many causes. But
this fact is there and the Irrigation
Minister himself gave that informa-
tion in answer to a question, that

the irrigation potential can be used
for irrigating as much as 60 lakh
acres. What an enormous waste is

taking place? Where will you have
any shortage of foodgrains if all
these 60 lakh acres are irrigated and
second crops are raised by using the
water that is available for irrigation
purposes in these projects? The
Plan outlay on Agriculture will
exceed the original Plan provision.
Minor irrigation and soil conservation
have to be improved even more. In
the matter of production of fertilizers
also—we have not reached the target
of 1 million tonnes of nitrogenous
fertilizer. We are still somewhere
near 4,50,000 tonnes or so. Last year
perhaps we were pot able to mobilise
all efforts and probably this year,
unless more fertilizer is made avail-
able to the agriculturists, agricultural
production cannot come up as much
ag we want. There should also be a
price-support programme for agri-
cultural commodities, This is being
thought of and the Price Fixation
Commission is already working and
they will be making their recom-
mendations, and we may be able to
produce some resulis.

of
Institutional
provide loan fin-
ances to private industries have
been  strengthened. The  newly
established Unit Trust has rhade a
good start. The new schemes of tax
relief introduced in December 1964
for investments up to a specified
limit in equity shares, entitled to a
tax certificate for a period of 4 years
is to be welcomed. These are
definite incentives for industrial pro-
duction. The price control over six-
{een commodities has been removed.
That also is a desirable thing. The
decision to issue letters of intent to
prospective private foreign investors
who might wish to set up industries
in India in collaboration with Indian

Next I come to the question
industrial improvement,
arrangements to

partners, is intended to attract mpre
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private foreign capital and to ex- | during the first three years of the Plan

pedite the implementation of indus-
trial programmes in general. These
are very welcome measures for the
industrial advancement of the coun-
try.

I am told that a Project Co-ordi-
nation Division in the Ministry of
Finance has been established and it
is supposed to keep a watch on the
work of the public sector undertak-
ings in order to ensure greater finan-
cial resources for them. It has got to
be seen how this new Division is
going to work and is going to super-
vise the public sector undertakings.
The story of the public sector under-
takings in this country has been a
sad one, Sir. It has been very dis-
appointing indeed. We have never
been able to produce results there.
We have only been investing. The
causes may be many. But I must say
that their performance has been very
disappointing in this country.

Tre VICE-CHAIRMAN
P. BHARGAVA):

(SHRI M.
There are exceptions.

Surr N. SRI RAMA REDDY: Ex-
ceptions there may be. But I am
trying to put before the House an
integrated picture of the whole mat-
ter. It is no use taking one HMT of
Bangalore and saying that they are
all doing very well. We have some-
thing like 163 public sector under-
takings at the present moment and I
am trying to give an integrated
picture,

Our Prime Minister had propound-
ed the theory that development plans
should be increasingly financed from
the profits of the public sector under-
takings rather than from tax reve-
nues. This is the theory that has
been propounded by the Prime Minis-
ter soon after he became Prime
Minister, But how far this theory is
going to be worked out is yet to be
seen. The public sector undertakings
are not able to play their role fully.
For the Third Plan their contribu-
tion was to be Rs. 300 crores. But

they have been able to contribute only
Rs. 169 crores. It is expected that in
another two years, about Rs. 80 crores
may be contributed. But all together,
the total profits that are made avail-
able for the development projects in
this country fall short of expectation
by nearly Rs. 100 crores.

Tue VICE-CHAIRMAN (Smrt M.
P. BuArcava): Have you done or do
you want to continue? You may
wind up now.

Surr N. SRI RAMA REDDY: Two
or three more minutes I will take.

Tue VICE-CHAIRMAN (Sarr M.
P, Buarcava): All right, just two or
three minutes.

Surt N. SRI RAMA REDDY: The
returns from these undertakings do
not stand comparison with those
from the private sector undertakings.
Tre returns from the public sector
undertakings have been too poor to
stand comparison with those of pri-
vate sector undertakings. I know it
was at one time said: “Let there be

competition between the private
sector and the public sector. And let
them prove which is better.” But so

far that proof has not been forth-
coming. The outlay on these under-
takings by the end of the Third Plan
will be as much as Rs. 2,942 crores.
The gross profit for 1965-66 is
estimated to be Rs. 252
crores. This represents an
increase over the revised figures for
1964-65 by Rs. 34 crores. On the
total capital of Rs. 2,942 crores, the
gross profit works out only to nine
per cent and out of this figure, the
interest element comes to four per
cent, After allowing for deprecia-
tion, the net profit works out to Rs. 41
crores which is only 1:41 per cent.
This is the net profit available to us
for the sum of Rs. 2,942 crores that
we have put in on the various public
undertakings. This is indeed to be

5 p.M.



469 Appropriation

[Shri N, Sri Rama Reddy.]
admitted as a very very poor
formance.

per-

The total number of commercial
undertakings is sixty-one, running
concerns are thirty-four, concerns
earning profit are only twenty-nine
and the number of those showing any
profitability comes to nineteen. The
aggregate gross profit of these run-
ning concerns, after providing for
depreciation, etc., comes to twenty-
nine crores per annum.

Tue VICE-CHAIRMAN (SHrr M.
P, BHARGAVA): Mr. Sri Rama Reddy,
you will have to leave the figures for
some other time,

Surr N. SRI RAMA REDDY: There-
fore, in substance, the position with
regard to the public undertakings is
this that there is a very big lacuna
which has got to be attended to in
the interests of our public under-
takings.

Surt AKBAR ALI KHAN: We have
appointed a committee. That also
has given its report.

Surzi N. SRI RAMA REDDY: Of
course. With all respect to the Com-
mittee’s recommendations, I have
jotted down a few thoughts, cursory
thoughts that have come to my mind
with regard to these things and
hence I am laying greater emphasis
on this. Careful pre-planning, ex-
pediting construction and efficient

1
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management are most important. The
fact that H.MT. has proved a
success has got to be noted, so also
the Hindustan Organic Chemicals,
Petroleum, ete. AIll these things are
there and they show that careful
planning is necessary. I agree with
the suggestion of Mr. Mani that in-
stead of placing these undertakings in
the hands of the civil servants we
must place publicmen and business-
men in charge of them. The busi-
nessmen who are so jealous of public
undertakings must be drawn into the
field and they must be asked to do, as
a matter of national duty. It is the
duty of the businessmen to bring
success to these public undertakings.
We have relied on the civil servants
for these eighteen years and they
have not delivered the goods, they
are not capable of delivering the
goods. Therefore, I suggest that the
time has now come when we must
give a turn to the public undertakings
by placing their management in the
hands of publicmen. Let us try that
and I am sure we will achieve success.

Tue VICE.CHAIRMAN (Suyrr M.
P. BuarGava): The House stands ad-
journed till 11 A.m. tomorrow.

The House then adjourned
at five minutes past five of
the clock till eleven of the
clock on Wednesday, the 5th
May, 1965.



